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INTRODUCTION

I, the Chairperson of the Committee on Government Assi,lra;lces (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Twenty-
Fifth Report (17th Lok Sabha) of the Committee on Government Assurances. ;
2. The Committee on Government Assurances (2019-2020) at their sitting held on 30
July, 2020 inter-alia considered Memorandum Nos. 184 to 208 containing requests received
from various Ministries/Departments for dropping of 38 pending Assurances and decided to
drop 34 Assurances.

3. At their sitting held on 03 December, 2020, the Committee on Government Assurances

(2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

" NEW DELHI;
65 March, 2021 RAJENDRA AGRAWAL,
--------------------- : CHAIRPERSON,
J4y Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes g'lve,Assurances, undertakings or promises either to
consider a mattef, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In éase, the Ministry finds it difficult to implement the Assurance on one_ground or
the other, it is required to reqUest the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2019-2020) considered Twenty-Five
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 38 pending Assurances at their sitting held on 30 July, 2020.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decide to drop the following 34 Assurances

S. No. | SQ/USQ No. Ministry | Subject
& Date
1. () USQ No. 2812 Housing and Urban (i) Unauthorized Colonies
dated 11.05.2016 Affairs
. ‘ (i) Regularization of
E:Ilgtuc? Q?.{IJ\l %7 ;?)?6 ' Unauthorised Colonies
ed 2287 (Appendix —II) |
2. SQ No. 201 Culture Project Mausam
dated 01.08.2016 (Appendix —IIT)
(Supplementary by Shri

Bhartruhari Mahtab,
M.P.)




S.No. |[SQ/USQ No. Ministry Subject ]
& Date N
3. General Discussion dated Railways Approval of the First Report
02.08.2016 by Shri : of Railway Convention
Dinesh Trivedi, M.P. Committee (2014)
' (Appendix -IV)
4, (1) USQ No. 1307 Development of North () Mobile Air Dispensary
dated 23.11.2016 Eastern Region
(ii) USQ No. 1657 dated (ii) Air Clinics
26.07.2017
(iii) USQ No. 857 (i) Mobile Air Dispensary
dated 20.12.2017 (Appendix ~V) |
5. (i) USQ No. 2683 Home Affairs () National Population
dated 28.08.2012 Register L
(i) USQ No. 415 (i) Issuance of Identity |
dated 26.02.2013 Cards ' '
- iii} Overlapping of Aadhaar
(iif) USQ No. 1450 (iif) ,
dated 06.03.2013 and NPR
(iv) USQ No. 2446 (iv) National Poputation
dated 12.03.2013 Register
(v) USQ No. 2622 (v) Dispute on Issuance of
dated 13.03.2013 UID Card
(vi) USQ No. 725 (vi) Issuance of MNIC
dated 10.12,2013 g
(vii) USQ No. 3922 (vil) Identity Cards to
dated 18.02.2014 Nomadic Tribes
(vii) USQ No. 3399 (viii) Issuance of Identity
dated 17.03.2015 Card
(ix) USQ No. 4380 ) , '
dated 21.04 2015 (lx) Issuance of MNIC
(x) USQ No. 1228 .
dated 28.07.2015 (x) Issuance of Identity
Card
| (Appendix -VI1)
6. USQ No. 1948 Home Affairs Conviction of Italian

dated 17.12.2013

Marines
(Appendix ~VII)




375, No. | SQ/USQ No. Ministry Subject
& Date
7. USQ No. 1428 Home Affairs Fitness Level for IPS
dated 25.07.2017 Officers
(Appendix =VIII)
B.. USQ No. 233 Home Affairs Fake Encounters
dated 25.11.2014 ‘ (Appendix —IX) _
9. USQ No. 1414 Home Affairs Amendment in Service
dated 25.07.2017 Rules
(Appendix —X) {
10. UsQ No. 1274 Home Affairs Merger of Manipur State
dated 18.12.2018 (Appendix —XI)
11. USQ No. 1327 Home Affairs Revival of Sikh Militancy
dated 13.08.2013 (Appendix —XII)
12. USQ No. 1002 Home Affairs Division of Sth and 10th
dated 24.07.2018 Schedule Institutions
o (Appendix =XI1I)
13. USQ No. 1524 Home Affairs Training for IPS Officer
dated 25.07.2017 ' (Appendix —XIV})
14, SQ No. 365 Home Affairs .| Immigration from
dated 28.03.2017 Bangladesh
(Supplementary by Shri (Appendix ~XV)
Tathagata Satpathy,
M.P.)
15, (i) USQ No. 3264 Home Affairs (i) High Leve!l Committee
dated 01.01.2019 on Mob Lynching
(1) USQ No. 3764 dated (i) Prevention of Lynching
16.07.2019 (Appendix —XVI)
16. USQ No. 2556 Home Affairs Scheme for Infrastructure
dated 10.05.2016 Development
(Appendix —XVII)
17. UsQ No. 93 Home Affairs Central Investigation
dated 11.12.2018 Agency
(Appendix —XVIII}
18. USQ No. 1487 Home Affairs Prevention of Damage to
dated 12.02.2019 Public Property (PDPP) Act
(Appendix —XIX) :
19. UsQ No. 1775 Home Affairs Investigation into Pulwama
dated 02.07.2015 Terror Attack
(Appendix —XX} .
20. USQ No. 3734 Home Affairs Inter-State Council
dated 16.07.2019 (Appendix —XXI)







7%, No. | SQ/USQ No. Ministry Subject
" & Date |
21, USQ No. 3543 Home Affairs Mumbai Police Officers
: dated 11.08.2015 ' (Appendix —XXII}

Feam o

4. The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 34 Assurances are given in

!
Appendices -II to XXIL.

5. The Minutes of-the sitting of the Committee dated 30 July, 2020, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XXIII.

NEW DELHI;
05 March, 2021 - "~ RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
|4 Phaiguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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s . , B _ ~ Appendix- I
COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and Considered by the Committee on 30 July, 2020

I [ Memo Ministry;Deptt. -

S Question/Discussion Department | Brief Subject
N | No. References ' ' .
0. !
1 184 |USQ No. 1190 Environment, Violation of
dated 03.03.2015 | Forest and Environmental Laws
Climate Change
2 | 185 USQ No. 2425 Environment, Environmental
dated 04.08.2015 Forest and Clearance for
: Climate Change Townships
3 | 186 USQ No. 2613 Environment, Aravali Hills
' dated 15.12.2015 Forest and
(Climate Change
4 (187 |USQ No. 1189 Tribal Affairs Rehabilitation of
dated 02.05.2016 ' Displaced Tribes
5 |188 (i) USQ No. 2812 Housing and (i) Unauthorised
dated 11.05.2016 Urban Affairs Colonies
(i) USQ No. 485 (ii) Regularization of
dated 20.07.2016 Unauthorised Colonies.
6 | 189 |SQNo. 201 Culture Project Mausam
dated 01.08.2016
{Supplementary by
Shri Bhartruhari
Mahtab, M.P.) .
7 | 180 | General Discussion | Railways Approval of the First
e dated 02.08.2016 | Report of Rallway
by Shri Dinesh Convention
| Trivedi, M.P. Committee (2014)
8 1191 | (i) USQ No. 1307 Development | Department | (i) Mobile Alr
dated 23.11.2016 of North of Dispensary
_ Eastern Region | Development
(i) USQ No. 1657 of North- (ii) Air Clinics
dated 26.07.2017 Eastern
(ii) USQ No. 857 REGION 1 iy Mobile Alr
dated 20.12.2017 ‘Dispensary
9 1192 (i} USQ Nb, 2683 Home Affairs () National Population
dated 28.08.2012 Register
(ii) USQ No. 415 (i) Issuance of
dated 26.02.2013 Identity Cards




SI | Memo | Question/Discussion | Ministry/Deptt. | Department | Brief Subject

N | No. References

0. :
(i) USQ No. 1450 (iii) Overlapping of
dated 06.03.2013 Aadhaar and NPR
(iv) USQ No. 2446 (iv) National
dated 12.03.2013 Population Register
(v) USQ No. 2622 (v) Dispute on
dated 13.03.2013 Issuance of UID Card
(vi) USQ No. 725 (vi} Issuance of MNIC
dated 10.12.2013
(vii) USQ No. 3922 (vil) Identity Cards to
dated 18.02.2014 Nomadic Tribes
(viii} USQ No. 3399 (viii) Issuance of
dated 17.03.2015 Identity Card
(iX) USQ No. 4380 (ix) Issuance of MNIC
dated 21.04.2015
(x) USQ No. 1228 (x) Issuance of
dated 28.07.2015 Identity Card

10193 | USQ No. 1948 Home Affairs - | Conviction of Italian
dated 17.12.2013 Marines S

111194 | USQ No.1428 Home Affairs Fitness Level for IPS

| dated 25.07.2017 Officers

12 (195 USQ No.233 Home Affairs Fake Encounters
dated 25.11.2014 |

131196 USQ No.1414 Home Affairs Amendment in Service
dated 25.07.2017 Rules

141197 | USQ No.1274 Home Affairs Merger of Manipur
dated 18.12,2018 State

15| 198 USQ No.1327 Home Affairs Revival of Sikh
dated 13.08.2013 Militancy

16 | 199 USQ No.1002 Home Affairs Division of 9th and
dated 24.07.2018 10th Schedule

Institutions




SI | Memo | Question/Discussion Ministry/Deptt. | Department | Brief Subject
N | No. References
0. .
171200 | USQ No.1524 Home Affairs Training for IPS
dated 25.07.2017 Officer
18201 | SQ No.365 Home Affalrs Immigration from
dated 28.03.2017 | Bangladesh
(Supplementary by :
Shri Tathagata i
Satpathy, M.P.) '
16 (202 | (i) USQ No.3264 Home Affairs . .| (i} High Level
dated 01.01.2019 Committee on Mob
Lynching
(i) USQ No.3764 (i} Prevention of -
dated 16.07.2019 Lynching
20| 203 USQ No.2556 Home Affairs Scheme for
dated 10.05.2016 Infrastructure
Development
21204 | USQ No.93 Home Affairs Central Investigation
dated 11.12.2018 ' Agency
22 (205 | USQ No.1487 Home Affairs Prevention of Damage
- | dated 12.02.2019 to Pubiic Property
(PDPP) Act '
231206 | USQ No.1779 Home Affairs Investigation into
dated 02.07.2019 Pulwama Terror
Attack
24 1207 | USQ No.3734 Home Affairs Inter-State Council
dated 16.07.2019
25208 | USQ No.3543" Home Affairs Mumbai Police
| dated 11.08.2015 Officers







| ' o besscli~ L
LOK SABHA SECRETARIAT Y |

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. |89

™

Subject: Request for dropping of Assurances qiven in replies to:-

(i) Unstarred Question No. 2812 dated 11 May, 2016 regardlng “Unauthorised
Colonies” (Annexure-I).

(ii) Unstarred Question No. 485 dated 20 July, 2016 regarding “Regulanzaddn
of Unauthorized Colonies” (Annexure-II)

The above mentioned Questions were addressed by Shri Ramesh Bidhuri, Shri

-Ashwml Kumar and Shii Ashok Mahadeorao Nete, M.Ps., to the Minister of Housing and

Urban Development. The contents of the Questions along with the replies of the Ministers
are as given in Annexures (I and II). :

2. The replies to the Questioné were treated as Assurances. and required to be
implemented by the Ministry within three months of the date of the reply but the Assurances

. are yet to be |mplemented

3. .The Ministry of Housing and Urban Affairs vide O.M. F. No. 3/4/2016-DDVI dated 28
March, 2019 have stated as under:- '

“Revision of Regulations for Regularization of Unauthorized Colonies in Delhi is an
ongoing process and time consuming. In -this regard, it is informed that the
information required for revision of regulations for regularization of unauthorized
colonies in Dethi was sought from Government of Nationa! Capital Territory of Delhi
(GNCTD) vidle letter dated 15.09.2016 and 19.09.2016, however, the same is still
awaited. In this regard, GNCTD vide its letter dated 18.08.2017 had intimated that’
GNCTD would conduct Total Station Machine (TSM) survey and would require time
period of 2 years from 01.08.2017 to 31.07.2019 for completion of survey of
unauthorized colonies and furnish the information to Ministry of Housing and Urban
" Affairs, as sought by the Ministry, GNCTD has now vide their letter dated 29.01.2019
has intimated that there were deficiencies in TSM survey done in a few colonies. Due
to this they have abandoned this method of conducting the survey and have identified
the use of DRONE technology as an alternative. The Revenue Department of GNCTD-
is now in the process of preparing a Request for Proposal (RFP) for inviting proposals
from concerned agencies for undertaking the work of DRONE based survey of all
unauthorized colonies. GNCTD has further intimated that it is expected that the whole
exercise will take about 2 years for completion of survey, i.e. upto 2021, As this
matter is also under examination in the Hon'ble High Court of Delhi in a Public
Interest Litigation (PIL) the above status intimated by GNCTD has also been furnished
to the Hon'ble Court. From the above, it may be seen that the completion of DRONE
based survey and compilation of the data in all respects is going to take another two

“'. -



more years and thereafter, GNCTD will analyze the same, and submit the requisite-
information. Once this is received, it will be processed and examined in consultation
with all stakeholders. This is a policy matter and may take more time than
anticipated.” ' '

4. 1In view of the above, the. Mihistry, with the approval of the Minister of State -
| (Independent Charge) for Housing and Urban Affairs, have requested the Committee to drop
the above Assurances.

The Committee may consider.

New DELHI

DATED: 33 I‘ﬂ
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* GOVERNMENT OF INDIA |
MINISTRY OF URBAN DEVELOPMENT !
: LOK SABHA 3 [
'UNSTARRED QUESTION NO: 2812 : !
ANSWERED ON: 11.05.2016 o f
' Unauthorised Colonieg P
RAMESH BIDHURI : S
ASHWINIKUMAR ~~~ 7 ' |
Will the Minister of

| be pleased to state:-
URBAN DEVELOPMENT

Wil the Minister of URBAN DEVELOPMENT be pleased to state: - ' :

~ (a) the number of unauthorised colonies in Delhi as on date and the number of colonies regularised
during the last three years and the current year, so far; '

(b) whether the Government g formulating any scheme to regularise all unauthorized colonies and if
s, the details thereof: )

(¢) whether there is lack of basic facilities in unauthorised and recently regyfarized colonies; 1
(d) if 5o, the details thereof and the reasong therefor; and

(e) the action taken/ being taken by the Government in this regard?

ANSWER

THE MINISTER OF STATE
IN'THE MINISTRY OF URBAN DEVELOPMENT

(SHRI BABUL SUPRIYO) - . o
(a): Government of National Capital Territory of Delhi (GNCTD) has informed that 1639

regularized so far.

are under consideration. _ - ' ’

(b): Government hag notified regulations on 24.03.2008 and subsequent amendments on 16.06.2008,
[ 06.06.2012 and 01.01.2015 for regularisation of unauthorized colonies. Revision of these regulations / '

Department, i

ek ook g .
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GOVERNMENT OF INDIA
MINISTIRY OF URBAN DEVELOPMENT:
LOK SABHA
UNSTARRED QUESTION No. 485
TO BE ANSWERED ON JULY 20, 2016
REGULARIZATION OF UNAYTHORISED COLONIES

- No.485  SHRI ASHOK MAHADEORAD NETE:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

.(a) the current status of the procedure related to
regularization of unauthorised colonies in Delhi;

(b) the details of the proposed revision of the regulations
with regard to regularization of unauthorised colonies;

(¢) the number of unzuthorised colonies far wihich
regularization process has been completed as on date
and the time by which remaining colonies are proposed
to be regularised; and

(d) the reasons for delay in this regard?

ANSWER
THE MINISTER OF STATE
IN THE MINISTRY OF URBAN DEVELOPMENT

(RAO INDERJIT SINGH)

(a): Regularization of Unauthorised Golonies (UCs) in
Dethi is done by the Government of National Capital
Territory of Delhi (GNCTD) in accordance with the
. procedure laid down in the Regulations dated
24.03.2008 read alongwith amendments dated
) 16.06.2008, 06.06.2012 and 01.01.2015.

(b): " Revision of ulations for regularization of UCs is
under conmfdgmtiom
e et shia i Al L e

(c)&(d): Wasq informed that no unautheorised colony

" has been regularized since 1890. They have received

1639 applications for regularization of unauthorised

colonies in the year 2007-08 and 244 in the year

2013-14. The regularization process invelves

consultation with various stakeholders and is time
consuming.

/1
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SABHA SECRETARIAT
MITTEEO VERNMENT ASSU E

_ MEMORANDUM NO. {22\ -

SubjeCt: Request for dropping of Assurance given in reply to Starred
Question No, 201 dated 01.08.2016 regarding “Project Mausam”,

Rk E

On 1% August 2016, Shri Dushyant Singh, M.P., addressed a Starred Question No.
201 to the Ministet of Culture. The text of the Question along with the reply of the
Minister Is as given in the Annexure. :

2. During the discussion, Shrl Bhartruharl Mahtab, M.p., raised the following
Supplementary Question to the Minister of Culture:-

“The Minister has glven a very elaborate reply in which he has also mentioned the
programmes under Project Mausam by IGNCA, and I am realy anguished to
mention here that not a single project has been mentioned relating to the Kalinga
- coast. ... (Interruptions) As the Minister knows there were four major areas ke
Dwaraka, Konkan, Coromandel and Kalinga. These were the four major areas
where maritime activities flourished for more than 3000 years till 1026, till the
advent of the Central Aslan martyrs who attacked India. -

Madam, there Is only one maritime museum created in my constituency in Cuttack
ectablished by the Odisha Government.... (Interruptions) There Is no other
maritime museum in our country though two conferences have already been held
" keeping our activities with the African countries and with other European
_ countrles, keeping Arablan Sea as the major area of focus.... (Interruptions)
Madam, Kalinga coast and Coromandel coast of Odisha and Tamil Nadu of the
present day and even Andhra Pradesh of the present day had fiourishing maritime
activities even today with the South East Asian countries, and 1 do not find
anything relating to Indonesia.... -(Interruptions) Indonesia was our major
marltime activity Appalachia other than Vietnam and Cambodia which had also
linked to China. ... (Interruptions) Therefore, my question to the Minister is this.
What steps are being taken to find out the maritime activity that was flourishing in
_the past? And, when you are propagating the Yook East’ policy, how are you going
develop and propagate our trade activity with the South East Asian countries?”

3. In reply, the Minister of Culture stated as follows:-

“We are in the process of making more maritime museums, and that is
the aim of this project and also how we can link all the countries
together with creation of more maritime museums. At present, the
project is in a conceptual state, and we promise that we will have more
maritime museums in the future coming time.” '

4,  The above reply was treated as an Assurance by the Committee and required to
be implemented by the Minlstry of Culture within three months from the date of the reply
but the Assurance is yet to be implemented. :

]2
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5.

The Minlstry of Culture (Archaeological Survey of India) vice Q.M. No. 4-160/2016-

UNESCO) dated 29™ December 2017 have stated as undar:-

In the process of fulfliment of assurance several fetters were fssued to the
Ministry of Shipping (Sagarmala): Indian Na vy; Natfonal institute of Oceanography
(NIO), Goa, Indira Gandghi Nationa/ Centre for the Arts (IGNCA); National Museum
and museum division of Archaeological Survey of India vide this office’s fetters of
even numbers dated 01, 02.2017, 06.02.2017, 2. 02.2017, 03.05.2017, 09,05.2017
and 03.08.2017.

In response the Director (Museums), Archaeological Survey of India vide o, 15-
2/2017-Mus dated 13.02.201 7, Informed that there is no proposal for opening of
Marltime Museum oy the Archaeological Survey of India under Project Mausam.

The Project Director (Mausam), Indiara Gandhi National Centre for the Asts
(IGNCA) vide fetter £ No, 1 §2017/PM/IGNCA diated 11t May 2017 has stated that
there Is no Maritime Museum under construction as far as Indira Gandhi National
Centre for the Arts (IGNCA) is concerned,

- Shrl Rajiv Nayan, Under Secretary, Ministry of Shipping (Sagarmala) vide fotter

FNO.H-1116/1/2017-5M dated 21.03.2017 has Informed that the (Sagarmala) has
not recelved any proposal under Project Mausam. Howe ver, Ministry of Shipping
has initiated steps for developing National Heritage Complex project ar Lothal,
Gujarat in which one of the important component is National Matttime Heritage
Museur, ‘ :

Shrt Ashok Kumar, Under Secretary, Ministry of Defence (Indian Navy) vide letrer
FNo.911/DIN-II/OPS)/2015 dated 29 June, 2017 intimated that Indian Na vy is
not undertaken any Project for creation of Matitime Museums under Project

Mausarm’

Simiarly, the reply received from Dr. V.S.N, Murty, Acting Director, CSIR-Nationa/
Institute of Oceanography (NIO), Goa dated 9" May 2017 has indicated that there
S no proposal from CSIR-National Institute of Oceanography (NIO), Goa with
regard to establishrnent of Maritime Museum, _ ‘

Shtl Parveen Singh Parihar, Administrative Offfcer, National Museum has informed
vide ietter F.No. 16-1/2017-NM-(Admn.) dated 11. 08.2017 that National Museum

" is not constructing any Maritime Museumn under Froject Mausam.

6.
reques

Therefore, all have replied that_presently no Maritime _museum is_under
construction under purview of Project Mausam,” - .

In view of the above, the Ministry, with the approval of Minister of Culture have
ted the Committee to drop the Assurance. o

The Committee may consider,

NEw DELH
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE
LOK SABHA .
STARRED QUESTION NO.*201 R
TO BE ANSWERED ON 1.8.2018 '
SHRAVANA 10, 1938 (SAKA)

~ PROJECT MAUSAM

*201. SHRI DUSHYANT SINGH:
Will the Minister of CULTURE be pleased o state:

(a) the salient features of Project Mausam along with the details of the countries

with which the Government s frying to revive historic maritime cultural and
gconomic fies under this project;

(b) whether the Government is implementing an action pian for achieving a World
Heritage Transnational niomination for ‘indian Ocean Matitime Routas’;

{c) if s0, the details theraof along with the status of its implementation; and

(d) the detalls of funds allocated and uiilised in this project during 2014-15 and
2015-167 : :

ANSWER
MINISTER OF STATE, CULTURE AND TOURISM (INDEPENDENT CHARGE)

(DR. MAHESH SHARMA)

(aj to(d) A statementis laid on the table of the Houa_s.' oy

] 4




o



\‘;

LSTATEMENT REFERRED TO IN REPLY TO PART (a) TO (d) OF THE LOK SABHA

STARRED QUESTION NO. *201 FOR U'! 8.2016 REGARDING PROJECT MAUSAM.

(é)

Project ‘Mausam’ is the initiative of Ministry of Culture to be implemented by -
the Archaeological Survey of India (ASI) &s the nodal agency with research
support of the indira Gandni National Centre for the Arts (IGNCA) and National
Museum as assoclate bodies. This project aims to explore the mulii-faceted
Indian Ocean 'world’ — collating archaectogical and historical research in order
to document the diversity of cultural, commercial and religious interactions th
{he indian Ocean — extending from East Africa, tha Arabian Peaninsula, the
Indian Subcontinent and $rl Lanka to the Southeast Asian archipelago, It also
alms to promote research on themes related to the study of Marltime Routes
through international sclenfific seminarg and meetings and by adopling a
multidisciplinary approach. The proJact encourages the production of
specialized works, as well as pubijcations for the general public with an attempt
at promoting a broader understanding of the concept of a common herltage
and multiple identitles. Main oblective of the project Is {o inscribe places and
sites identified under Project Mausam as trans-national nomination for
inscription on UNESTO's World Herliage List,

The list of countries with which the Government ls frying to revive historic

-maﬁtime cultural and economic ties under this project is given In Annexure [.

Yes, Madam. Indlra Gandhi National Centre for the Arts' ({GNCA) is mandated
with the task of collecting the data and research inputs whereas the
Archaeological Survey of India (AS!) Is mandated to deveiop implementation
strategy in coltaborafion with various identified state parties. n this regard,
IGNCA has organised various jectures of weli known acadsmicians and an
exhibition {details given in Annexura 11). ASt organised a National Conference

-at Kochi tn November 2014, & one day workshop on Project Mausam at

Mumbai in February 2018 as part of Make. in India scheme. Director (World

Herltage) visited Myanmar, Cambodia and Vietnam to discuss the Project with
representatives of these countries.

There was no specific aliccation of funds for Project Mausam durlng Financiel
Year 2014-15 and 2095-16, SFC approved a fund allocation of Rs. 78,225 976
from the Budgetary afiocation for World Heritage Matters. An amount of apx. Rs.
10,00,000 was incurred during 2014-15 and an amountof apx, Rs, 6,96,000
was utilised during 2018-16 on Project Mausam.
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ANNEXURE REFERRED TO IN REPLY TO PART () OF LOK SABHA STARRED
- QUESTION NG, 201 FOR 01,08.2016,

List of 39 Indian Ocean ecountries ideniified undar Project Mausam:

ANNEXUREH

1 Bahrain

2 Bangladesh

3 Cambodia

4 | China

5 Comoros

8 Egypt

7 Eritrea

8 Réunion, French Depariment
9 Indonesia

10 rag :

11 ran {Isiamic Republis)
12 Jotdan

13 Kuwait

14 . Kenya

15 Lebanon

16 Madagastar

A7 Malaysia

i8 Maldives

18 Mauritius

20 Mozambigus

21 | Myanmar

22 Oman

23 Pakistan

24 Philippines

25 Qatar

26 | Singapere

27 Sd Lanka

28 Saudi Arabla

20 Seychelles

30 Somalia

31 South Africa

32 Sudan

33 | Syrian Arab Republic
34 United Republic of Tanzania
a5 Thailand o
36 Turkey .

37 United Arab Emirates
38 Viet Nam

39 Yamen

/¢
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ANNEXURE REFERRED TO iN REPLY TO PART (¢} OF LOK SABHA STARRED
QUESTION NO. 201 FOR 01 .08.2016 ‘ :

Programmes ander Project Mausam by 1GNCA up fo date:

» Lecture on ‘Impact of Bharat on Business of Countries around Hind
_ Mahasagar® by Shri Sandeep Singh

. Lécture on ‘Sailing the Indian Ocean: The Seafarers of Kachehh' by Dr. Chhaye
Goswami

e Lecturs on ‘Cunninghams Lost Trensures’ by Dr.3anjay Garg
o Lecturc on “Trading in Stories’ by Ms. Sumedha Verma Ojba -

s Lecture on ‘Role of Sea Level Fluctuations in Shaping the Destiny of Anciest Towns
along the Indian Coastline’ by Dr, Rajiv Nigam _

«- Lecture on “In Pursuit of ¢he Pavsis: The discovery and excavatious at the Earlyx
Medieval enirepbt of Sanjan’ by Dr. Kurush F. Dalal

‘e Lecture on ‘Climate Change and the Qceans’ by Shii S.W.A. Nagvi

« Lecture on ‘Emporiums of Indian Ocean Trade, witnessed by‘ the Java Sea
Shipwrecks of the Sth and 10th Centuries’ by Dr. John Guy :

» Lecture on ‘Maritime Trade and Culiural Exchanges within the Indian Ocean :
India and Sri Lanka’ by Dr. Osmund Bopearachehi

o National Conference on "Cultural Landscapes and Maritime Trade Routes of India'
at Kochi, Kerala '

o Lecture on “Early Globalisation in the Indian Ocean World® by Prof. Abdulaziz Lodi

-, " Conference on ‘Africans in India: A Rediscovery’

» Curatorial Talk on axhibition; ‘Africans‘in India: A Rediscuvw’ by Dr Sylvianne A.
Dicnf- ’ : ) - )

» Lecturs on ‘Stallions of the Indian Ocean: Global Horse Trade in 16th Century
Vijayanagara® by Dr. Srinivas Reddy
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¢ Lecture on ‘Great Stup_a at Amaravati in coastal Andhra 2ad the Indian Ocean
Waorld’ by Dr. Akira Shitpada '

» Lecture on ‘Neglectsd and Forgotten; Tndo-Enrcpean Defense Architecture in

North Konkan (1510 - 1818 A.D.) with special reference to the Vasai and Revianda
Forts® by Shri Mayur Babula] Thakare

* Lecture on *‘Commerce and the Cult of K.hizr: The Sacred Geography of Héaling in
the Indian Qcean World® by M. Lauren Minsk

¢ Lecture on “The Coastal Sites: Possible Port Towns of the Harappan Period in
Gujarat’ by Dr. Y.S, Rawat, ' o

" Traveling Exhibition undey Project Mausam
Africans in India: A Rediscovery -

The exhibition of photogfaphs retracing the life and achievements of prominent Afio-
Indians was organized in oollaboration with the Schomburg Center for Research jn
Black Culture, New York, It was first inaugurated at IGNCA on 8" October 2014,

The exhibition, later travelled to Science Centre, Surat (24™ June to 15% Juty 2015),
Faculty of Fine Arts, The M.S. University of Barods, Vadodara ?0”‘ to 25™ Juty 20 (%), -
Gujarat National Law University, Gandhinagar (10" August to 8™ October 201 5}, India-
Africa Forum Summit , New Delhi (26" to 20% October 201 6).

The exhibition is Eresently hosted at IGNCA-Southem Regional Centre where it was
insugurated on 27" November to 31% March 2016. The exhibition later travelled to S§
Art Institute, Vifayapura where it was hosted from 3% o 30™ April 2016, IGNCA-SRC
prepared an audio visual film on the exhibition showcased it at different viliages of
Yellapura , Karnataka from 7% to 12 June 2016, :
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ORAL ANSWERS TO QUESTIONS

“HON. SPEAKER: Question No. 201. Shri Dushyant Singh . - = !

- : (Q. 201) _
SHRI DUSHYANT SINGH: Thank you, Speaker Madam.... (Interruptions) 1

would like to congratulate the Union Government. The Project ‘Mausam’ has been -
initiated by the Min;isfxy of Culture. .., (Interruptions)
HON. SPEAKER: In ‘Zero Hour’, you can speak; not now.

: . (nterruptions)
SHRI DUSHYANT SINGH : It aims at strengthening the culture and economic
linkage of India across the Indian Ocean. ... (Inrermprions) It also tries to achieve
the world hcritagé frans-national nomination for .the Indian Ocean maritime
routes.... (Inferruptions) .

My specific question to the hon. Minister is this. ... (Interruptions) Has the
Government of India identified these 39 countries? ... (Iﬁterrupﬁons) Of the 39
countries which have been identified by the Government of India, has there any
partnership been formed by the Government of India in order to achieve the target
by March, 20177 ... (Interruptions) I would like to ask this to the hon. Minister.
Thank you.... (Interruptions) .
DR. MAHESH SHARMA: Madam, the hon, Member of Parliament has asked a
pertinent question.... (Interruptions) Yes, the Government of India has identified
39 countries including India.... (nterruptions) Of which, the threé countries
which have been very close to us, including Cambodia, Vietnam, have been
visited by our country, ... (Inrermptz'ons) And seven countries have been
identified to have partnership with them of which include ISri Lanka, Mauritius,
Vietnam. ... (Interruptions) Four more -countries have been included in this....
(Interruptions) In the first phase, seven countries have been identified to start this

process.... (Interruptions)
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HON. SPEAKER: Please go back to your seats. This is not fair.

... (Interruptions)

SHRI DUSHYANT SINGH: Hon. Speaker, Madam, my second questibn is this.

... (Interruptions) I commend our Prime Minister Shri Narendra Modi sahib and
his vision of creating Project Mausam, ... (Interruptions) The question I would
like to ask the hon, Minister is this. ... (Interruptions), It is a very serious matter
regarding the merger of the In(iian Mausam Project with the Chinese Maritime -
Silk Road Project... .. {Interruptions) I would like to ask the hon, Minister, has the
ASI or the Government of India approached their Chinese counterpart for the
same?... (Interriptions) Wili such collaborations benefit us?... (Interruptions) 1

would request the hon. Minister to inform the august House of the cooperation

expected from China for the Project as they mentioned this in the list of 39

countries identified by GOI under the Project... (Interruptions) Is the
Government of India creating future maritime strategies by projects over the
Indian Ocean and the Arabian Sea which will help our country in future?...
(Interruptions) | o

DR. MAHESH SHARMA: Our country has taken a big initiative in the form of

this Mausam project and it is the great vision of our Prime Minister Shri Narendra

Modi Ji to establish this link between 39 countries of which China 1s an important
and integral part of that. The Silk Route _ahd other routes from Kashi to Kashgar
are under the radar of our Ministty, There are three departmenté, including
IGNCA, Archacological Survey of India. ... (Inferruptions) These Ministries and
departments are working together with ail these 39 countlries_together'and we are
working on this project. China is definitely an integral paft of this project and we
are working with China also in this project. .. . (Interruptions)

PROF. K.V. THOMAS : Kerala has a grzat raaritime history having relationship

. with China, the gulf countries and Burope. So, the muziris project has been

initiated to highlight the maritime history of Kerala. My question is this. ...

! 9o



from the Government of India in connection with the Mausam Project?

DR. MAHESH SHARMA: Kerala is a part of this route and, of course, Pattanam,
place has been identified under this Mausam route and what has been labeled i in
the history as a Muziris is also an integral part of this. ... (Interruptions) A total
fund of Rs. 15 crore has been sanctioned for this project. We have ihiti_ated- the

first conference in Kochi itself, We assure the "Member that as and when any

funds are required by the Kerala project and the Muziris project, they wiII be

- sanctioned,

PROF. SUGATA BOSE: Thank you Madam Speaker. India has played a very
major role. ‘historically in creating a shared cultural universe across the Indian

ocean arena. In fact when our poet Rabindranath Tagore embarked on his Indian

“ocean voyage, he described his journey as a pilgrimage to retrace the footprints of

India’s entry into the universal ... (Interruptions) So, this is a very worthy
initiative, However, it is not just an academic project, it is very much a part of
projecting India’s soft power in the entire Indian Ocean world. 1 would like to ask
the hon. Minister if his Ministry has faced any obstacles from any other country in
pursuing this project and whether the Ministry of Culture 18 coordinating with the

Ministry of External Affairs to make sure that we can successfully implement

Project Mausam (Im‘ermpt:ons)

DR. MAHESH SHARMA Since this initiative, this project has started in Doha
Qatar with the partlmpatlon of countries like China, the only thing that they have
been talking is of the Silk Route which the Government of Indla has not accepted.

... (Interruptions) : -.
HON, SPEAKER: No placards to be shown. No pllacards are o be shown.
.+« (Interruptions) |

DR. MAHESH SHARMA We are, based on the Archaeloglcal Survey of Indla s -
findings, establishing our old routes, old tradition, culture, the Spices Route from

Kerala and other traditions, and we are following seriously on this issue,
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(Interruptions) At present, there are no obstacles from any of the countries. All
the countries have shown interest in taking this Mausam Project together and in

India, it is a prestigious project for us and we are following it seriously. ...

(Interruptions)

SHRI BHARTRUHARI MAHTAB : The Minister has given a very elaborate

' repl_y in which he has also mentioned thelprogrammes under Project Mausam by

IGNCA, and I am really anguished to mention here that not a single project has
been mentioned relating to the Kalinga coast. ... (Interruptions) As the Minister
knows there were four majdr areas like Dwaraka, Konkan, Coromandel and
Kalinga. These were the four major areas where maritime activities flourished for
more than 3000 years till 1026, till the advent of the Central Asian marauders who
attacked India. | _

Madam, there is only one maritime museum created in my constituency in
Cuttack established by the Odisha Government.... (Interruptions) There is no
other maritime museum in our country though two conferences have already been
held keeping our activities with the African countries and with other European
countries, keeping Arabian Sea as the major area of focus.... (Interryptions)
Madam, Kalinga coast and Coromandel coast of Odisha and Tamil Nadu of the
present day and even Andhra Pradesh of the present day had ﬂburishing maritime
activities even today with the South East Asian cbuntries, and' I do not find
anything relating to Indonesia.... (Irterruptions) Indonesia was our major
maritime activity with Archipafego other than Vietnam and Cambodia which ﬁad
also linked to China. ... (Inferruptions) Therefore, my qﬁesti_on to _thle Minister is
this. What steps are being taken to find out the maritime activity that was
flourishing in the past? And, when you are propagating the ‘Look East’ policy,

how are you going to develop and promote our trade activity with the South East

. Asian countries?... (Interruptions)

DR. MAHESH SHARMA: The hon. Member has rightly placed that earlier times

when sailors used this, at the first instance the two places, which were used as a
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landmark, were the ‘Black Pakoda’, the Konark Temple of Odisha and the ‘White

Pakoda’, Jagannath Puri Temple, and also Nagapattinam in ‘Tamil Nadu. They
were being used By thé sailors for identifying... tfntermptions)

And, to the information of the Member, let me say that Indonesia is a part
- of the 39 member s‘eriles.... {Interruptions) It is an integral part. So, Incionesia is
equally a part of the 3'9 member series. I assure the hon. Member that after due
diligence of the three places he has mentioned, Cuttack Museum which is the only

museum at present... (Mnferruptions) We are in the process of making more

maritime museurns, and that is the aim of this project and also how we can link all

oy B ]

the countries together with creation of more maritime museums.... (Interruptions)

At present, the project is in. a conceptual stage, and we promise that we will have

—_ - . . .
more maritime museums in the future coming time. ... (Inferruptions)
— ‘—— T —

?ION. SPEAKER: Please go to your seats. T will allow you in the “Zero Hour’.

You can raise ybur matter. But placards are not allowed in the House. I am asking
you to pleasé take back the placards and go to your seats. I am requesting all of
you that you can raise the matter m the “Zero Hour’ but not now. No, this is not
proper. What you are behavmg is not proper. Please go to your seats.

.. (Interruptions)
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LOK SABHA SECRETARIAT /’% Dbl a4
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 140

Subject: Request for dropping of Assurance given during discussion on adoption
of the Resolution Approval of the First Report of Railway Convention;
Committee (2014) of Lok Sabha Debates dated 02.08.2016 regarding
Joint Companies with the States. oL

On OIZIA[ugust, 2016, Shri Dinesh Trivedi, M.P., during discussion on the
adoption of the Resolution for approval of the First Report of Railway Convention
Committee (2014), raised the problems of West Bengal.-

2. In reply, the then Minister of Railways (Shri Suresh Prabhu) stated as follows
"As Mr. Trivedi pointed out about the problems of West Bengal, we are looking
into all the problems of the States. We have also suggested that joint ventures
be formed with the States. I am happy to say that when we had announced it,
16 States, in principle gave their approval. Now, we have gone ahead. A
number of meetings have taken place. Every State, which has agreed, we are
preparing a_separate business plan for which we have involved the World
Bank, the Asian Development Bank, etc.” :

3. ' The above reply was freated as an Assurance by the Committee and required
to be implemented by the Ministry of Railways within three months from the date of

- the reply but the Assurance is yet to be implemented. '

4, In - this regard, the Ministry of Rallways | vide  OM. No.
2018/1V/Assurance/RCC/1 dated 01.07.2019 have stated as under:- ' :

"The States of Chhattisgarh, Gujarat, Maharashtra, Kerala, Odisha, Haryana,
Jharkhand. and Karnataka have incorporated the Joint Venture Companies.
Further, the State Governments of Assam, Andhra Pradesh, Madhya Pradesh
and Telangana have also signed JV Agreement/MoU with Ministry of Railways. -
Formation of Jaint Venture Company (JVC) needs support from concerned
State Government and negotiation process with othef States is in progress.”

5 'In view of the above, the Ministry, with the approval of the Minister of State in

the Ministry of Railways, have requested the Committee to drop the above
Assurance.

The Committee may consider.

DATED > 3§ ]};ﬂ [ QA3
NEW DELHr
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THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): Mr. Deputy-
Speaker, Sir, let me first of all thank you as well as all the distinguished Members
who participated in this debate for being so supportive of the Rallways That is for
obvious reason because the Railways is our ‘gtrategic asset. It is our national
tréasure. Tt is an important life line for the country. It is a link between our

heritage, when the Railways came for the first time, and our future that we all

 want India to be. We cannot think about a fufure for our country which has {o be

modern, which has to be efficient, which has to be cost effective, which has to be
envn'onment fnendly unless the Railways develop to its full potential.

We have had a very good long discussion though normally a Resolution of
this kind s not sub]ccted to such a long discussion. I am thankful to all the
Members, including the former Minister of State of Railways, who initiated the
discugsion and was also in chair for some time. T am thankful to my good friend
who is the Chairman of the Standing Committee on Railways, Shri Dinesh
Trivedi. 1 am also thankful to the Chéirmaﬁ_ of the Railway Convention
Committee, Shri Bhartrubari Mahtab, ﬁ'hich recommended this dividend. I am
really thankful to all of them. [ am thankful to all the hon. Members cutting actoss
the party lines, coming from different shades, who have really expressed their |
opinions. I really thank each one of them. |

Of course, the subject matter is such that obviously the issues related to the
constituencies and related to the States and it is how we should tackle railway -
lines. All these have been raised but I will confine only to the Resolution. What I
really need to do is respond to the issues relating to this Resolution which I had
moved, and which I am sure would be passed unanimously after the end of my
reply. ‘

I will also talk about some of the larger issues which bave been raised by
the Hon. Members, including Shri Dinesh Trivedi. They are about the overall
importance of Railways, and in view of that importance how you actually make

sure that Railways is on the right track and developed properly. As he himself
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pointed out - I really appreciate it - that the Railways has been passing through -

trouble not now but it has been passing through trouble for many years. The
Railways has beeti in deep trouble for a long time. All of us have o make an
effort to pull it out because that is where our interest lies. Therefore, how we do it
isa challenge.

There are issues which are coming out of the Resolution 1tse1f The issue
related to how much financial support, conmdenng the impottance of ‘the
Railways, Central Government, by way of the General Budget, would give it to
Rallways Therefore, the Resolution came in. I am glad that Shri Dinesh Trivedi
has pointed out very correctly the histoty behind it. The first time, situation arose
and when there Qas a need to give dividend, the Railways were making profit. The
British realised that it was a good way of getting some extra revenue. Since then, a
lot of water has flowed below the bridge over a period of time. Now, the Railways
are in a-completely different situation. At that time, the Railways were not taking
"public service’ obligation. Now, we are taking it. Therefore we really need to
relook at the issue completely.

Going back, let us see the sitnation globally, which will be interesting to
note. Today, the Railways are bearing the ‘public service’ obligation and it is to
the tune of Rs.34,000 crore. All Governments globally have been suppoﬁ.ing the
Railways. They realise that the ‘public service’ obligation cannot be met by an
organisation which is supposed to be commercial in terms of its operations but
also to carry the burden of “social service’ obligations.

1 will now give an interesting statistics. Each country, including the most
developed countries in the wérid, where there are market forces in operation,
support the Railways through their budgets. For example, Germany gives subsidy
of 19 billion dollars. Here, we are talking about subsidy of only Rs.32,000 crore,
which fs nﬁt even 5 billion dollars, almost less than 4.5 billion dollars. France
gives subsidy of 15 billion dollars; Italy gives subsidy of 8.6 billion dollars, and so

on. Even a small country like Austria, which is éven sinalle.r than some of the
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cities of India, gives subsidy of 2.6 billion dollars. Therefore, when it comes to

passenger-kilometres - that is very interesting, which all Governments do it - in

India, how. much are we asking for a subsidy in view of this burden? We have - - -

1138 billion passenger-kilometres of the traffic, Therefore, the subsidy we are

asking is Rs. 0.30 (ie. 30_paisé) per kilometre, I was giving international statistics.

' ‘To compare internationally, it comes to US Dollar 0.004 per passenger km, This

money not even a beggar would take! This is the subsidy that we are asking In EU
countries, they have larger submdy We have got less subsidy, or virtually no
subsidy: for the Railways. Therefore we really need some sort of support, I.am
thankful-to the Members for applyrmg their mind to this,

We give dividend based on the Gross Budgeta:jf Support. The issue comes
in because subsidy is there; the Gross Budgetary Support is given. From the Gross
Budgetary Support, subsidy is coming, Normally, the Gross Budgetary Support
goes into various issues: Part of the issue is national projects, which are so
important for the country. What we dd in the North-East, in Jammu and Kashmir,

and in many other places? When we run these nationally impqrtant projects, we

“obviously need Gross Budgetary Support. Also, when we run these lines, they are

not profitable but they are run for some strate gic purposes. Therefore, there is also
a need to have operational subsidy. If you really look at it, many of these things
are the inherent reasons for givihg subsidy, and giving subsidy lies in the fact that
these are the lines which have been created dnly for strategic purposes. ~ These
lines are not for commercial considerations, Therefore, obviously, there is a merit
fm; having subsidy. So, when we get GBS, to pro{ride dividend on it ig sonﬁething,
which is overburdening the organization. This is the rationale, which many of the

Members including Shri Dinesh Trivedi pointed out, which I really appreciate

' also.

. Therefore, T am saying that the Gross Budgetary Support on which the

dividend is given, needs some proper re-look. That is what we have been saying.
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Cohsidering all this, we obviously, have got some broader issues, which

have been brought to the fore by many hon. Membets. One is transportation. In

this context, as I said, Railway is needed. It is the most environment-friendly

transportatibn. We need transportation but also the transportation, which will not
emit the Green Housé Gases, which will not cause the new environment
problems, which again, are choking several cities of the world. Some cities in
C.hina,.where there had been huge industrialisation, had to be shut down because

of this.

One of the major contributions to the Green House Gases, come irom

transportation. Transportation is a significant contributor to this problem.- So, -
unless we favour the green transpott, which is railways, we would not be able to

do much. So, in view of this, the growth of GDP, which you said 2 per centto 2.5 .

per cent, which I fully agree, we can actually make it happen. But how do we do

it? For that, we need to invest in railways. Now, to invest in railways, there lies

the problem related to what have been discussing this Resolution. It is because

_investment would mean that we need to get money from somewhere. So, from the

main Budget, if we get the money on which we have to pay the dividend, it would
cause an additional burden. So, we need to find out monies, which would come
from alternative sources. So, what we have done is that we have increased the
investment into the Railways. Last year it was about Rs. 94000 crore; and this
year, it is Rs. 1.21 lakh core, which is almost two to 2.5 times to what it was two
years back. It is the 'sim;jie reason, which you also mentioned, for its contribution
to the GDP. | _ .

Therefore, in addition to this investment, we are. also frying to make
investments in Dedicated Freight Corridors. We are trying to put up two new
factories with manufacturing facilities. One is in the Constituency of our great

leader Pappu Yadav, in Ma_dhepura. So, new factories are being put up — one is

* diesel and the other is electric. The idea is that they should try to put in more
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money, which can generate more 1nvestmcnt and more investment will lead to

more GDP that you are all'talking about, _

If we have 2.3 trillion dollars GDP today and if we want 2.5 per cent, it can
come with the tyiae of investments that we are making. It can have a positive
contribiltio.n. At the same time, when we make investment, the point which also
comes in ‘is servicing, This point is not being raised only today but earlier algo by
a very distinguished leader and also the former Railway Minister. How to  have
scrvicing of it? Therefore, we need révenues, How do we get revenues for the

Railways? It is one of the very challenging times for the Rallways today It is

‘because, in the’ _past, the investment that we had made in the road was

dispropertionate to making it in the Railways. So, the rail share had been _
completely off balance. More investments have gone to the road sector and less -
investments have gone to the rail sector, So, obvicusly, more traffic has moved to
the road sector. Therefore, we need to  get more revenues in the railways. One °
traditional revenue is the freight traffic, As you know, about freight traffic, we
have been losing it to the road sector all the time. Why? It was very easy for a
Minister like rne. to show more p‘roﬁts‘ I could have increased the freight rates,
That is what has been happening constantly But it is a tipping point. Today, we
cannot afford to take more. So, what I did for the first time, with the permission
and support of all of you hon. Members, was that I reduced the freight rate.

Hon, Députy—Speaker, with your permission, I will lay before the floor of
this Hoﬁse, this baoklet that we have prepared. I will circulate it to all the hon.
Members also. It is about the initiatives that we have taken in the last 'few.month's
on increasing the freigﬁt traffic. It is not just reduction in freight rates, but there
are inany, many new initiatives that we have taken, which air; reforming the
freight sector of the railways in a significant way. |

Sir, we are also working on passengers side in a significant way. To
satisfy the customcré is a very difficult challenge. About 2.3 crore, that is, over 2

crore people travel by rail daily. So, we have taken a number of measures to make
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sure that we dlo not lose passengers. It happened for a short time when the number
of passengers travelling in rails was also going down. We have been able to arrest
that trend, now. Rather, we have been aﬁle fo increase the number of rail
passengers. I must appreciate, the Standing Committee on Railways was right in
pointing out that we need to even look at this issue. Therefore, to get the
pdssengers back to the railways, we have taken up a number of fneasureé. Again,
_ with your permission, Sir, 1 will lay this booklet also before the House a little later.

But, Sir, these are not the traditional revenues, which will sustain the .
railways. We need even more to be done. We made some announcements in the
Budget. Incidentally all the Budget announcements made in the previous Budget
as well as in this Budget have either been implemented fully or under _véry
advanced stage of implementation. '

So, one of the things that we did is that to create a Non-Fare Revenue
Directorate for which additional revenue will come from advertisement. We are
not investing any money, This will be done by somebody but Railways will get
revenue. | _ ]

Then, 1 cdme to station displays. We would have pro‘nabljr 1,00,000
displays across 2,000 railway stations. | '
HON. DEPUTY SPEAKER: Now, it is 5.30 p.m. We are supposed to take the
Half-an-Hour Discussion. But if the House agrees, we can extend it till the hon.
Minister completes his sﬁecch. Let the hon. Minister complete his reply.
Afterwards, we will pass the Resolution and take up the Half-an-Hour Discussion.
SEVERAL HON. MEMBERS: Yes, |
HON. DEPUTY SPEAKER: Hon. Minister, you can continue your speech now.

Vfﬂ SHRI SURESH PRABHU; Thank you, Sir. Then the question of station

development comes. The first station redevelopment project has been handed over
in Habibgunj, Bhopal. About four or five stations are in the advanced stage, two
in Delhi, two in Gujérat and at other places. This will again bring in more revenue

and also monetising the land and the data. This is what we would like to do.
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The increase in revenue is one part of the strategy, Reduction in cost is
more important, Reduction in energy cost is also important, It is the second
highest amount. Water is-also now looking significant and we have already started
audits and evérything. We are also bringing in savings in the capital expenditure.

If you are going to invest Rs. 1,21,000 crore, fen per cent saving will also be a |

_ mgmﬁcant benefit for the Railways, We are trying to work on that,

We are usmg the technology of the highest order. I will circulate to all the
hon. Members about our new initiatives in the field of technology. We are
bringing in a completely transformative approach to the Railways. Therefore, we
are working on ERP as well as on the new accounting 'system. In fact, this has.
been a recommendation for a long time. We have already rolled it out. The
accounting systeiﬁ that we have rolled out will be integrating right from budgeting
0 outcomes in a very integrated manner.

We have also started a new complaint redressal mechanism which again

one day I will share with all of you. But this again would mean that we need an

organisational revamp.

I am happy to say that we are restructuring various arms of Railway
organisation in a significant way, We have already taken a number of measures,
We have tried to restructure the whéle thing. We are also delegating powers to
bring in more decentralisation. The Railways, as you know, is most centralised
organisation. So, we are trying to decentralise its operations by delegating powers
but we will make sure that the delegated power will be used properly,

Kharge saheb will be happy to know that we are introducing the concept of
key result areas so that each of the functionaries will be accountable for
something. It is not otherwise that we have given authority and they will have to
bring in. All of these will happen in a transparent way for which we have also
taken 2 number of measures and sefting up regulators,

‘Many hon. Members have pointed out that they need something

ISngﬁcantly more for their States than what was available, As I explained, we
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"have increased the amount from Rs. 40,000 crore to Rs. 1,21,000 crore, which is
almost three times. That is why, we are able to give them more. . West Bengal
needs more, obviousiy,, it needs more. Bihar needs more, c;bviousiy, it needs
more.

As Mr. Trivedi pointed out about the problems of West Bengal, we ate

]

St
looking into all the problems of the States, We have also suggested that joint

ventures be formed with the States. I am happy to say that when we had

annournced it, 16° States, in principle gave their apprdval, Now, we have gone

PR i .
ahead. A number of meetings have taken place, Every State, which has agreed,

we are preparing a separate business plan for which we have involved the World
i "
Bank, the Asian Development Bank, etc.... (Inferruptions)
_______——-d-—'_‘__w“—_"_._'—q__-—_’—“_"—'—'—'-.—h_‘——-J

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I would like to

know whether any joint venture has been proposed by the State Government of

West Bengal to you.
SHRI SURESH PRABHU: You know, we are in the various stages of talking, so I
do not to comment on that. But I must say that Weét'Bengal has a Chief Minister,
who was also the Railway Minister. She understands the problem at both the ends.
We have been constantly in dialogue with each other. The support and the
cooperation 6f West Bengal is as good as many other States. We are working on a
joint venture with States. As I was saying, at least, we have involved ten aiffcrcnt
financial institutions who are preparing business plan. We will pﬁt some equity,
the State Government will put some equity and balance amount will be raised.
We are only talking to various financial organisations which will help the S{a’ces to
do it

I must compliment all the Chief Ministers including the .Chief Minister of
Kerala. | must really compliment him. He met me recently and he very clearly
said that we would like to take up only the viable projects. So, I really
compliment the present ‘Chief Minister of Kerala as well the previeus Chief

Minister of Kerala for doing this because change of guard has not resulted into
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change of position, Therefore, this again speaks volumes for the people of Kerala

that they can think about the national issue in this manner. So, we are also f

LT

working on PPP; we are also doing international collaboration, We are also -
iﬁvolving cit_izens for méking the Railways viable. |
Again, with your permission, Sir, I will place before you a booklet in which
we have already done a number of meaéures involving the citizens, 1 must
co;nplimeht thern. Many of the stations in India are getting completely different
look, thanks to the selfless, dedicated participation 6f these public spirited people.
They are-spending their own Iﬁoney. They are trying to come forward. This is
 something - thanks to the leadership of our Prime Minister — that the Primel'
Minister has bcc1‘1. able to bring in a new element. He is a strong proponent of the
RailWays. - He believes that the Railways can bring in transformation of India.
Therefore, we are doing it and we are trying to do it.

Sir, I come to last few points about which some of Members asked me.

One is, as Mamata ji had prepared, we ate preparing a physical, on the ground
plan, not vision but.a real plan, about how railway connectivity should happen.
Many of the Members who have raised the issue, I would like to tell you that we .
are preparirig a physical plan for the Railways for 2030. There has not been a plan
like this for a simple reason, if you come and mcé:lt me, I will take up your line.
But why should we not take up a line base& on certain logic? Therefore, we are
devising this plan. This plan will not be ready unless all the stakeholders like the
hon. Members of Parliament, the State Governments and the Legislative Assembly
Members will be consulted. It will be done in the shortest possible time. We have
already started the work. In fact, a former Member Engineering has been given
this task to make this happen. We are also working on HR." We are making three
new dedicated freight corridors. This is the point that some of the Members made;
we are also creating marketing and also helping to start a new startup programme.
The idea is, as you mentioned, a national policy for the Railways. In fact, you are

aware that the previous Government had appointed Mr. Rakesh Mohan to come

Mt epteb oy emiqumenm oy ciza reds
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out with an integrated.transpoft policy. It is because, actually speaking, we need -

an integrated fransport policy in which the Railways will be a component of that.
That policy is ready. 1have been having a lot of meeting with Dr. Rakesh Mohan.
We will try to take his _ideas‘ on board. But, the idea is, I fully appreciate the
demand, the concern, the involvement of all of you. Everybody wants more. As
you can see, we have already got more than what normal business would have
ﬁven. But, that is not enough. More is not enough. We have more, but not
enough. To make it from more to enough, the Railways must become vibrant. To
make that, we need strategy which we have put in place. The strategy is under
implementation and that cannot happen unless I have such a gteat support that 1
have received from all you. So, [ thank you. Also, Sir, with ybur permission, I
seek your indulgence to move this resolution to be passed by each one of you.

Thank you very much, Sir.
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. LOK SABHA SECRETARIAT Apeentie
COMMITTEE ON GOVERNMENT ASSURANCES

) - MEMORANDUM No. 14}

Subject: Request for dropping of Assurances given in replies to:-

(i) USQ No. 1307 dated 23.11.2016 regarding "Mobile Air Dispensary".
(i USQ No. 1657 dated 26.07.2017 regarding "Air Clinics",
(i) USQ No. 857 dated 20.12.2017 regarding "Mobile Air Dispensary".

LS 13

The above mentioned Questions were asked by various M.Ps. to the Minister of
Development of North Eastern Region, . The contents of the Questions along with the
replies of the Minister are as given in Annexures I to IIL '

2. The replies to the Questions were treated as Assurances by the Committee and
required to be implemented. by the Ministry of Development of North Eastern Region
within three months from the date of the reply ‘but the Assurances are vet to be .
implemented. .- ’ :

3. The Mihistry of Development of North Eastern Region vide Q.M. Nos. H-11/1/2017-0f0. -
US{NEC) and H—11012/7/2017-O_/0 US(NEC) dated 01.03.2019 have stated as under—

"The matter has been under examination at this Ministry In consultation with
varfous stakeholders including the Ministry of Civil Aviation and Ministry of Health
and Family Welfare, Several rounds of discussions were held on the subject

The Ministry of Health and Family Welfare has communicated their views as under:

Public Health and Hospitals Is a State subject and the primary responsibility to
provide accessible, affordable and quality health care to its citizens lies with the

- State Governments. National Health Mission supplements the efforts of the State
for health care delivery. The Ministry of Health and Family Welfare has no scheme
to support air ambulances.’

The Inter-Ministerial meeting noted that 'Since September, 2018 the commercial

chopper services have been started in Manipur by Pawan Hans Limited for which
the 75% of operational cost is met by the Ministry of Home Affairs and 25% b y the
Slate Government for flying helicopter. The services can be run to evacuate the
palients fit to fly and for flying the doctors to the site,” :

4, In view of the above, the Ministry, with the approval of the Minister of State (IC)
for DONER, have requested the Committee to drop the Assurance. :

The Committee may consider.

DA'-I'ED:- 23 |=7 2 Q
NEW DELHI l l =
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" Government of India
- Ministry of Development of North Easten Region

' LOK SABHA
Unstarred Question no. 1307
~ To be anéwerad on -

Wednesday, November 23, 2016/Agrahayana 2, ;933 {Saka)
Question
Mobile Air Dispensary
1307. SHRI SUMAN BALKA:

SHRI ANURAG SINGH THAKUR: *
SHRI MAHEISH GIRRI:

Will the Minister of DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state: - : , :

(a) whethe[- there is a proposal for launching of Mobile Air Dispensary service for
remote and far flung areas of Northeast with the provision of a Helicopter with a
doctor, necessary equipment and medicines to fly on regular basis and as and when

required; and -
(b} if so, the details thereof?
ANSWER

The Minister of State (Indépendent Charge) In the Ministry of Davelopment of
" North Eastern Region -

[Dr. Jitendra Singh] -

(a) to {b): A suggestion has been received fcir launching of Moblle Air Dispensary

. service. Afinal view on this 1ssue 1s beinig worked out.

o=
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_ _ . Ahnfmfae—lr
Ministry of Development of North Eastern Region ‘

LOK SABHA ,
Unstarred Questiori No.1857

. To be answered on _
- Wednesday, July 26, 2017/Shravana 4, 1939 (Saka)

. Question
Air Clinics

1657. SHR! SUMEDHANAND SARSWATI: cor

1tl-\}'ill the Minister of DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:"

(@)  whether his Ministry has propesed for launching air clinics in the north-east -

regions to -address the health problems of citizens as well as ensure quality

healthcare services, especially for those fiving In remote areas;

(b)  if so, the details thereof; ‘

(¢)  whether sufficient choppérs are avallable for the pu‘rpose; and

(d) if so, the details thereof and if not, the action taken in this regard?

ANSWER

The Minister of State (Independent Charge) of the Ministry of Development of
North Eastern Region
[Dr. Jitendra Singh]

. {a) A suggestion for launching of Mobile Air Dispénsary in the North East has
- been received. -

(b}  Afinal viewis yet to be taken in the matter.
'_-‘-__.—-"‘———-_._‘___‘___.‘-’______,_.___-__
{c) & (d) Does not arise.
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to state:

AEnive- L

Gavernment of India .
Ministry of Development of North Eastern Region

, LOK SABHA .
| | Unstarred Question No. 857

To be enswered on

Wednesday, December 20, 2017/Agrahayana 29, 1839 (Saka)
Question
Mobile Alr Dispensary

857.. SHRI SUMEDHANAND SARSWATI
SHRI SUMAN BALKA:

Wil ‘the Mmlster of DEVELOPMENT OF NORTH EASTERN REGION be pleased

J .

(a) jwhether the Government proposes fo start india's first-ever “Mabile Air Dispensary” *

in N(})rth East in such fer ﬂung_ and remote areas, where no doctor or medical facility is i
available;

(b) if so, the details thereof; and

(c) !the present status of the proposal?

| ANSWER
The Minister of State (Independent Charge) of the Ministry of Development of
North Eastern Region
[Dr. Jitendra Singh]

(a) to (c)lT-he proposal to start Mobile Air Dispensary/Air Ambulance Services fotlj

remote areas in North Eastern Reglon is presently under Inter-Ministerial examination,

H
|
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LOK SABHA SECRETARIAT

Sbberndtir ~Z7 |

COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 19 2.

Request for dropping of Assurances given_in replies to:-

(i) |

(it
(v)

(v)

(vi)

' (vii)

{viil)

(ix)

)

() Unstarred Question No. 2683 dated 28.08.2013 regarding "National

Population Register." (Annexure-1),

Unstarred Question No. 415 dated 26.02.2013 regarding "Issuance of
Identity Cards." (Annexure-II). :

Unstarred Question No. 1450 dated 06.03.2013 regérding "Qverlapping
of Aadhaar and NPR." (Annexure-III). - '

Unstarred Question No. 2446 dated 12.03.2013 regarding "National -
Population Register." (Annexure-1V). :

Unstarred Question No. 2622 dated 13.03.2013 regarding "Dispute ‘on
Issuance of UID Card." (Annexure-V). | :

Unstarr'éd Question No. 725 dated 10.12.2013 regarding "Issuance of
MNIC.” (Annexure-VI),

Unstarred Question No, 3922 dated 18.02.2014 regarding "Identity
Cards to Nomadic Tribes." (Annexure-VII), '

Unstarred Question No. 3399 dated 17.03.2015 regarding "Issuance of
Identity Card.” (Annexure-VIII), : '

Unstarred Question No. 4380 dated 21.04.2015 regarding "Issuance of
MNIC." (Annexure-IX). :

Unstarred Question No. 1228 dated 28.07.2015 regarding "Issuance of
Identity Card.” (Annexure-X). -

The above mentioned Questions at Sl. Nos. (i), (i), (iv), (vi), (vii), (vii), (ix) and (x) -
were asked by various M.Ps, to the Minister of Home Affairs and Question at Si, Nos. (i) and
(v) were asked by various M.Ps to the Minister of Planning. The Assurances at S, (iii} and (v)
were later on transferred by the Ministry of Planning to the Ministry of Home Affaits. The

contents of the Questions along with the replies of the Ministers are as given in Annexures (I

to X).
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2. The replies to the"Questions 'were treated as Assurances by the Committee and
required to be implemented by the Ministry of Home Affairs within three months from the
date of the reply but the Assurances are yet to be |mp[emented

3. In this regard, the Ministry of Home Affairs vide O.M. No. H.11021/1/2014-CRD(NPR)
Vol-II{part) dated 06.07.2020 have stated as under:

LEH
R

"The demographic details of all usual residents were coilected in 2010 and digitized
database of 119 crore persons in National Population Register (NPR) was created. In
2015, the NPR database was updated. Aadhaar number under NPR is collected
voluntarily. At present, the proposal related to issuance of National Identity Cards to
the citizens is not under consideration,” -

a, In view of the above, the Ministry, with the approval of the Minister of Home Affairs,
have requested the Committee to drdp mentioned the above 10 Assurances.

The Committee may consider.

Dated :- ;313)0"} ’QQQO
New Delhi:
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) BOVERMMENT OF INDIA
' NEMISTRY OF HOME AFFAIRS

‘ » LOK SABHA _
) ' UNSTARRED QUESTION NO. 2633
TO BE ANSWERED OM 28™ AUGUST 2012 / BHADRAPADA 8, 1934 (SAKA)

. NATIOMAL POPULATION REGISTER

2683, SHRI HARIN PATHAK:
SHRI YOGI ADITYA MATH;

Will the Minister of HOME AFFAIRS be pleased to states.

(2) whether the Government has initiated the process of preparing
Natiomal Population Register (NPR) of usual residents and issuing of

- nationwide Mults Purpocse National identity Cards (MNIC) based on the
NPRg , : _ :

(b) if 50, the details thereof;

(é:) whether a process of ‘social vetting’ by Gram Sabhas and Ward
Committees would be used for MMIC and that no other document of proof
would be required for the process; and '

(d) if s0, the steps taken by the Government to ensure that the process of

issuing MMIC is foolproof and the card is not misused as a proof of Indian
Citizenship? '

AMSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRE JITENDRA SINGH) . '

(a): Yes, Madam. The Government has decided to craate a National

y Pw[(mp_uﬂaecﬂng ini’m-mmion on. specific
| e aa-acterisﬁiqs_m_aﬂ_u_ﬂlﬂﬁf’idi;@fﬂthe country and is also actively
E cmhe isswance of Resident Memti&ﬂga usual

residents who are of age 18 years and above, s

€ e e e el e

(b): The NPR would include citizens as well as non-citizens. It would have
photographs, 10 finger prints and 2 IRIS prints of all usual residents who -
are of age 5 years and above. Financial proposals for RICs has been
appraised by the ExpenrditurelFinance Committee and recommended, The
Aadhaar number will be printed on the Resident ldentity Card.

|
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(o) to (A} Tes, Madam. The NPFR database consisting of demographic
and biometric data wiil be sent to Unique ideniification Authoerity of india
{UIDAL) for de-duplication and izsue of UMD Mumbers (Aadhaar). After this,
the Loezl Register of Usual Residents (LRUR) alongwith Aadhasr number
would be published in the local areas Tor Inviting objections and claims.
The LRUR would slso dbe placed before the Gram Sabha/ Ward Comanittee
for social vetilng, The clialms and objections wouwld be dealt with by
revonue officials (ke Patwari, Tehsildars and $ollectors/ Dis who are
deslgmaied as the Local Registrars, Sub-tistrict Registrars and Bistrict
Regisirars, respectively. However, this does not preclude the raising of
elaims/ @isjracﬂi:ms Ib'y law enforcement agencles or by the Registrars suo
meto. In sensitive areas, State/ UT Governments could take up additional
measuies for verification and will be free to involve the loecal Police
Stations or the Vilage Chowkidars In the process of verification. The

" resident identily (smarl) cards shall also contain disclaimer that the card

doss not confer any right to citizenship to the card holder. The NPR is the
firnt step towards the creation of a National R@gﬁsﬁer of lndian Citizen. &
resident can be a part of this Citizens Reglster only after thorough
verification of her/ his citizenship statws. '

ETTTE
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- requests to complete the process on a priority basis in border and - -

Ahn ewuwer—ﬂ

COVERNMENT OF INDIA
WMINISTRY OF HOME AFFAIRS

| LOK SABHA
UNSTARRED QUESTION NO.445
TO BE ANSWERED OMN THE 26m FEBRUARY, 2013/PHALGUNA 7,934 (SamKn)

ISSUANCE OF IBENTITY CARDS . M

418.  SHRIMATI INGRID MCLEOD:
SHR! JOSE KK, MAND; -
SHRI MADHU coun YASKHI:
SHRI ANANDRAD ADSUL:
SHRY DHARMENDRA YADAY:
SHIRI @AJANAN D, BABAR:
SHRI D.B. CHANDRE COWDA;
SHRI ADHALRAD PATIL SHIVAJ:

-

{a) wheﬁher the Ministry has received propesals ﬁ'mm various quarters for
the issuance of Unigue identity Card and Resident identity Carg based on

border districis;

(b} if so, the details thereof and the thme by which sueh cards are likely to
be issued; '

{c) the steps talken 1y the Sovernment to cheaebk duplicacy in the ﬁssuamus
of such cards; ' :

{d) whether the Government Proposes to link the cards belng issued under
the NPR with that of the Aadhar Cards being issued by the UIDAJ ¢o cheelk
duplication of efforis: and

(e) if so, the &atails thersof 2
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH) iL

(@) Yes, Madam.

(k): The requests have been received fmﬁn various 5ecurﬁty agencies to
complete the National Population Register (NPR) and . issue Resident

Identity Cards based on MPR in the country. There have also been

C.I.z! .' .
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soastal areas. As one of the measures te strengthen ceastal security, the
Government kas aiready approved a scheme of creation of Matlonal
Population Register{NPR) in 3331 coastal villagss in 13 Maritime States/
Unlen Territaries and lssuance of Resident identity {(smart) Cards {RICs)
to all ueual resident of age 18 vears and above in these villages at an---
estimated cost of T218.31 crore. More than 62 lakh cards have beesn
produced and persenalised for these arsas. As an extension of this, the
Govarnment has approved the scheme of ereation of NPR In the couniry at -
an estimated cost of { 8842.085 crore and the same is under
implementation. Presently, the proposal for issuance of Resident ldamntity
{(smart) Cards to all the usual residerts in the country whe are of age 18
‘years and above under the scheme of creation of NPR has been appraised
by the Expznditurs Finance G@mmntﬁtee QEFCQ and recominendad. The
Hnﬂ@w Cabinet; in s meeting on . has_consldered the proposal
ami referred the same to a Gmup mf Mums&em (G@Wﬁ

(c} to (e} As per the approved methodology, three bilometrics collected

under MPR (photographs, 40 finger prints and 2 IRIS prints) are sent to

Unique ldentification Authority of india{iiiDAD) for de-duplication based on
hiometrics and assigning of Aadhaar number to sach resident. This would
ensure that there ars no duplicates im the NPR. The fAadhasar Mumibor

would be printsd on the Resident Identity Card. The mandate of the

Unigue identifcation Authority of lndia(QIDAD Is $o issue Unigue identity

Mumbers{fAadhaar) to all resldents of the country a2ud not a card. The

UIDAY is generating Aadhaar numbers and communicating it to the

residents through a letter which is referred to in common parlance as the

“Badhazar Card”. The proposed Resident ldentity Card on the other hand is

a Plastic Smart Card, whichk would not only be duraible but also enabie -
field authentication of identity without dependencs on any external media

Hiice internet on mobile connectivity. Gliven the securlty threat perception
i ‘ in the country, this Smart identity Card would greatly .enhance. the
| E capability cf agencies invoived in counter-terrorism, :antaumswgemy am!

border contrel to check identity of persons on the spot. '

Fkdhhh
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GOVERNMENT OF INDIA
" MINISTRY OF PLANNING

LOK SABHA -
UNSTARREi) QUESTION NG.1450
TO BE ANSWERED GN 06.03,2013

OVERLAPPING OF AADHAAR AND NFR

'1450. SHRIS. SEMMALAL:

SHRY ASADUDDIN OWAISE:
* Will the PRIME MINISTER be pleased to state:
(a) whether there is overlapping between Unique Identification {UID} and National

Population Register (NPRY); N
(b) if so, the details thereof and reasons therefor;

“(c} whether the Government has referred the matter to GoM. and

{d) if so, the details thereof and the time by which a tinal view on the matter will be
taken? }

ANSWER o el

MINISTER OF STATE FOR PARLIAMENTARY AFFAIRS AND PLANNING
{SHRIRAJEEV SHUKLA)

(a) & (b) The Raglstrar General, India (RGI) is creating a National Populatlon Register

(NPR) of persons usually residing in India under the Citizenship (Registration of Citizens
and Issue of National Identity Cards) Rules, 2003 read with the Citizenship Act, 1955,
The need to create a National Population Register (NPR) stems from the assessment of
the Government of ‘the internal security situation in the country, The Unique
Identification Authority of India (UIDAT), on the other hand, is issuing Unique
Identification Numbers (called Aadhaar numbers) to all residents as a dcvelopmcntal -

initiative,

-UIDAI is enrolling Tesidents through the multiple registrar model. The RGI is one of the
Registrars of the UIDAIL The Government has decided that in States where UIDAI has
made good progress or where State/UT Govemments/Administrations have given
commitment for Aadhaar enrolments and are planning to integrate with varicus sérvice
delivery applications, Aadhaar enrolments through non-RGI Registrars will move at full
speed Accordingly, certain States have been specified (Annexure-T) where the non-RGI
Registrars of UIDAI can collect data, It has also been decided that NPR enrolment will
continue as envisaged, but if in the course of enrolment, a person indicates that he/she is Y
already enrolled for Aadhaar, the biometric data will not be captured by NPR. Instead the
Aadhaar number/enrolment numbcr will be recorded in NPR and the biometric data will

be given fo the NPR.

Annexare- 1)



(c) & (d): ”I_'_h_@_(_}gxmmncnus-cﬁnsideﬂr}g a proposal to issue Resident I_déntity Cards to
usual residents enrolled in NPR, which would carty the Aadhaar number also. The
minmcé Committee has appraised the proposal to issue Resident Idemtity

- Cards and hasfecommended the same. The Union Cabinet has considered this proposal
— -

on 31.01,2013 and has divected that the proposal may, in the first instance, be considered

. "by a Group of Mimsters(GoM). The GoM has since been constituted.
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Annexure I

. . usan% 1450
STATES WHERE UTDAY CAN CO]LLECT DATA
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S1. No. | States/UTs
1. . | Andhra Pradesh
2, Chandigargh
3. Darman & Diu ‘.
4, Goa
5. Gujarat
6. Haryana *
7. Himachal Pradesh
8. JTharkhand
9. Karnataka
190. Kerala
11. Madhva Pradesh
- 12, Maharashtra

13, NCT of Dethi
14, Puducherry
15. | Punjab
16. Raiasthan
17. Sikkim
18. | Tripura
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o COVERMMENT OF mpia ¢ eV
- i MINISTRY OF HOME AFFAIRS

| LOK SABMA
 UNSTARRED QUESTION MO, 2446,
- TO BE ANSWERED ON THE 12! MARCH, 2013/PHALSUNA 24, 1934 (8&&%&}

. _ . f
NATIOMAL POPULATION REGISTER

2446, SHRIMATI JAYA PRADA:
SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:
DR. THOKCHOM MEINYA:

Will the Minister of HOME AFFAIRS be pleased to state;

- {(a) whether the Government proposes or has any proposal to iesue a single
card for all purposes/services viz , ldentity, PAN, Passport, driving licence,
ration card etc. to 2l the citizens of the country;

(b) if so, the details thereof including the steps taken/being taken by the
Government in this regard and if not, the reasons therefor;

(c) the presemt status of work under the scheme of creation of Mational
Population Register (NPR) indicating the percemtage

of citizens registered
therein so far, State-wise; and

(d) the time by which the NPR is to be completed and the steps taken by the

Government to organise more camps for timely com

pletion of registration
under NPR? |

ANSWER -

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH) |

(a) to (b): No, Madam. The Government, at present, is not implementing any
scheme to issue identity card to citizens. A scheme to issue Resident identity
{smart) Cards (RICs) to 2l the usual residents of age 18 years and above has
'been implemented in selected coastal areas. A proposal for issuance of RICs
to all the usual residents in the country has been appraised by the
Expenditure Finance Commitiee (EFC) and recommended, The Union Cabinet,

in its on_31.01.2013, has considered the proposal and referred the
same to a Group of Minlster(GoM). The GoM has been constituted.
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(g): The data coliection (In paper format) for creating the MPR has been
completed Jfor lhe eniire couniry along with Howselisling and Housing
Census n 2010. The scanning of these filled in MPR Schedules {approx. 26
cma‘ep has alss been completed. The work of data entry of more than 414.29 -
crore records has slzo heen completed. Blomeltrics heas heen captured for
more than 441.52 erore uswal resldents. The State-wise detalls are at Annex-
A

(@3 The creation of MPR in the souniry would be compieted by 2094-15. The
Covernment has taken necessary steps for tmely completion of the creation
of NPR. The work of capture of bicmetrie is belng done by the consortium of
three Central Public Sector Undsriakings {CPSUs) [i.e., BEL, ECIL and ITIL] in
coordination with the State! District - Administration. nstructions have
already been lssued ‘t@ all the State Governments and CPSUs to mest the
time lines. ‘

**ﬁﬂ**
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, - - ' Page 1 of 1 of Annex-A
. | A
As on date progress of data entry and biometric envolment (_ —hj :i? ;:, ] ; %

for creation of National Populiation Register in the country

I
-,

Nsi.;. Name of States/ UTs D‘ata Eniry progress ) Biome;h::;z?ment
1 | ANDAMAN & NICOBAR 3,79,944 -

2 | ANDHRA PRADESH 8,71,05,734 | 1,69,98,554
3 | ARUNACHAL PRADESH - - 8,15,726 -

4 | ASSAM 3,07,08 408 -

5 | BrgAR 9,87,81,717 1,051
6 | CHANDIGARH 9,46,780 -

7 | CHHATTISGARH 2,61,10,150 3,02,919
‘8 | D&NHAVELL 2,98,599 14,813
9 | DAMAN & DIU 77,470 5,906 |
10 | GOA 12,18,760 3,81,051
11 | GUJARAT 5,67,59,659 75,146
12 | HARYANA 2,06,00,114 L -

13 | HIMACHAL PRADESH 94,05,105 | -

14 |J&K - 1,16,39,532 -

15 | JHARKHAND 2,92,43,162 -

16 | KARNATAKA - 6,03,75 843 75,41,668
17 | KERALA 3,05,48,547 1,86,90,886
18 | LAKSHHADWEEP 64,429 50,470
19 | MADHYA PRADESH ©7,05,43,943 -

20 | MAHARASHTRA 10,83,59,746 32,49,504
21 | MANTPUR - 2711772 9,11,359
22 | MEGHALAYA 14,54,208 -

23 | MIZORAM 5,62,970 -

24 | NAGALAND 19,93,052 8,85,134
25 | NCT OF DELHI 1,67,21,840 83,43,709
26 | ORISSA ' 4,08,50,324 1,10,48,676
27 | PUDUCHERRY 11,55,869 5,65,141
28 | PUNJAB 2,39,65,743 -

29 | RAJASTHAN 6,22,10,077 .

30 | stKKaM 3,19,335 -

31 | TAMILNADU 7,11,65,059 2,30,13,724
32 | TRIPURA © 35,88,168 - _

- 33 | UTTAR PRADESH. © 18,24,32,175 3,20,026
34 | UTTARAKHAND 1,02,08,857 1,44814

35 | WEST BENGAL.._ 85836975 | 2,38,74,110

TOTAL - 1,14,41,59,792 |

11,64,72,701 | .
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GOVERNMENT OF INDIA
MINISTRY OF PLANNING

| LOK SABHA
UNSTARRED QUESTION NO. 2622
TO BE ANSWERED ON 13-03-2013

- DISPUTE ON ISSUANCE OF UID CARD

¥ , =

2622. SHRIRAMKISHUN:
Wil the PRIME MINISTER be pleased to state:

(@  whether there is a confusion among the Ministries over the issuance of UID and
Smart Card; '

(b)  if so, the details thereof and the measures taken by the Government to resolve the
issues; - ' .
(¢)  whether issuance of the two kinds of Identity Cards to the citizens of the country
is likely to put an additional burden on the State Exchequer; and %
(d)  ifsso, the reasons therefor ?

ANSWER
MINISTER OF STATE FOR PARLIAMENTARY AFFAIRS AND PLANNING
(SHRI RAJEEV SHUKLA)

(a) to (d): The Unique Identification Authority of India (UIDAI) is issuing Unique
Identification Numbers (called Aadhaar numbers) to all residents as a developmental
initiative. Aadhaar is a-Unique Identification Number linked to a person’s demographic
and biometric information. This number is communicated to the resident through a letter.
UIDAI does not issue any cards,

The Registrar General, India (RGI) is creating a National Population Register (NPR) of
persons usually residing in India under the Citizenship (Registration of Citizens and Issue
of National Identity Cards) Rules, 2003 read with the Citizenship Act, 1955. The

‘Government is considering a proposal to issue Resident Identity Cards to usual residents
“enrotledin the NPR, which would carry the Aammm

_ EFC has appraised the
roposal to iSsue Resident Identity Cards and has recommended the same. The Union

- Cabinet has considered this proposal on 31.01.2013 and has directed that the proposal .
. may, in the first instance, be considered by a Group of Ministers (GoM). The GoM has

since been constituted. o
-___._——--'-__-——_._‘
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Annexsige —V|

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS '

: LOK SABHA
UNSTARRED QUESTION NO: 725

ANSWERED ON: 10.12.2013

ISSUANCE OF MNIC
E.G..SUGAVANAM

RAMSINHBHAI PATALBHAI RATHWA
Will the Minister of
' "HOME AFFAIRS

be pleased to state:-

(a) whether the Government has decided to prepare a National Population Register (NPR) and

Biometric Identity Card and to issue a nationwide Multi-purpose National Identity Cards (MNIC)
based on the NPR; i

(b) if so, the details thereof:

(c) whether it is also a fact that a process of social vetting by Gram Sabhas and Ward Committees will
be used for MNIC and that no other document of proof will be required for the process;

(d) if so, the details thereof and the reasons therefor; and

(e) the steps taken by the Government to ensure that the process of issuing MNIC is foolproof and the
card is not misused as a proof of Indian Citizenship along with the time by which such cards are
likely to be issued? :

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N. SINGH)

(a) & (b): Yes, Madam. The Government has decided to create a National Population Register(NPR)
by collecting information on specific characteristics of all usual residents in the country. The NPR
would include citizens as well as non-citizens. It would have photographs, 10 finger prints and 2 RIS
prints of all usual residents who are of age 5 years and above. Financial proposals for the issuance of
Resident Identity (smart) Cards (RICs) to all usual residents who are of age 18 years has already been
approved by the Expenditure Finance Committee (EFC). The Cabinet considered the matter on -

31.01.2013 and referred it to Group of Ministers (GoM). Two meeting on 13.03.13 and 26,04.2013 of
e GoM have since been held without any decision. :

(c) to (d): The process of ‘Social Vetﬁng’ by Gram Sabhas and Ward Committees for usual resident

G~

http://loksabhaph.nic.in/Questions/Q Result1S.aspx2qref=1473838
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status as declared in the National Population Register (NPR) has been evolved after the consensus of
all the State/ UT Governments. Further, the list of ‘usual residents’ would be published in local areas
and placed in Gram Sabha/ Ward Committee for invitation of objections and claims. The claims and
objections would be looked into by revenue officials like Patwari or Talati who act as the Local ..
Registrars, Tehsildars, who are designated as Sub-district Registrars and the Collectors/ DMs who'are
designated as District Registrars. However, this does not preciude the raising of claims/ objections by
law enforcement agencies or by the Registrars suo moto. In sensitive areas, State/ UT Governments -
could take up additional measures for verification and will be free to involve the local Police Stations
or the Village Chowkidars in the process of verification.

(e): The National Population Register (NPR) is a Register of Usual Residents. It would contain
citizens as well as non-citizens. The objective of creating a NPR is to net all usual residents of the
country at a given point of time. The proposed resident identity (smart) cards shall not be a proof of
citizenship and would carry a disclaimer that the card does not confer any right to citizenship to the
card holder. The citizenship of each individual would be separately determined at the time of
preparation of National Register of Indian Citizens (NRIC), which would be subset of NPR.

n
3
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NQ.§3922
TO BE ANSWERED ON THE 18™ FEBRUARY, 2014/MAGHA 29, 1935 (SAKA)

IDENTITY CARDS TO NOMADIC TRIBES

13922. SHRI HARIBHAI CHAUDHARY:
SHRIMAT! RAJKUMARI RATNA SINGH:

WIIl the Minlster of HOME AFFAIRS be pleased to state:

(a) whether the Government dees not provide identity cards to those
persens who don't have their ewn howsesip@man@m dwslling units
particularly, the m@madﬁc tribals and forest dwellers; amnd

{h) if so, the details therzof alony with the rules for providing identity
~ cards to these people?

ANSWER

MINISTER OF STATE IN THE MIMISTRY OF HOME AFFAIRS
(SHRi R.P.M. SINGH)

(a) to (b): No, Madam. At present thers is ne scheme to provide Identity
Cards. The Government Is considering issue of Resident Identity (smart)
Cards (RICs) to all the usual resldents of age 18 years and above im the
country under the scheme of National Population Register (MPR). The

e

Expenditure Finance Committee (EFC) has recommendead the propesal and

is currently undet the consideration of a. Group of Ministers (G@M} iy ﬂmal n

—_—

decision on the matier has not been taken. e
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA

. UNSTARRED QUESTION NO.$3399 .
TO BE ANSWERED ON THE 477 MARCH, 2015/PHALGUNA 26, 1936 (SAKA)

ISSUANCE OF IDENTITY CARD
13399. . SHRI'YOGI ADITYANATH: DR B e S O o

~ Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment proposes to issue ldentity Cards to

each citizan of the country to impose effective checks on foreign
intruders in the country;

-

(b) if so, the details thereof:

L

(c) whether the Government also proposes fo make AADHAAR
mandatory for the identification of citizens im the country; and

(d) if so, the detalls thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY)

(@) to (b): The Citizenship Act, 1955 provides the Central
Government to compulsorily régister every citizen of India and issue
National Identity Card to him. It has been decided that National
Population Register (NPR) should be completed and taken to its
logical conclusion, which is the creation of National Register of
Indian Citizen (NRIC) and National Identity Card would be issued to
Citizens by verification of citizenship status of every usual resident
in the NPR. The proposal for the same are under consideration of

the Government. '
—"‘—'_"'“'_—'———-—-____‘_____‘Mﬁ

(c) to (d): As per the information furnished by UIDAI, the Aadhaar
is issued to the, residents of the country. It is not a proof of
citizenship:. Enrolment for Aadhaar is voluntary. . It is for the
. implementing a'qthbritie:s to decide on the applicability of Aadhaar

for delivering various services to the people. = -
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS -

LOK SABHA
UNSTARRED QUESTIONNO: 4380

ANSWERED ON: 21,04.2015

_ - | ISSUANCE OF MNIC
RAMSINH PATALYABHAI RATHWA

Will the Minister of

be pleased to state:-
HOME AFFAIRS

(a) whether the Government has decided to prepare the National Population Register (NPR) and to
issue a nationwide Multipurpose National Identity Card (MNIC) on the basis of NPR;

(b) whether a process of “social vetting
MNIC and that no other document of
thereof; and

" by Gram Sabhas and Ward Committees will be used for
proof will be required for the process and if S0, the details

(c) the steps taken by the Government fo ensure that the process of issuin

g MNIC is foolproof and the
card is not misused as a proof of Indian Citizenship?

ANSWER

MINISTER OF STATE IN THE ‘MINISTRY OF HOME AFFAIRS (SiI-IRI HARIBHAI
PARATHIBHAI CHAUDHARY)

(a): The Citizenship Act, 1955 provides the Central Government to co
citizen of India and issue National Identity Card to him. It has been d
Register (NPR) should be completed and taken to its logical conclusi
National Regi- ster of Indian Citizen (NRIC) and National Identity C
by verification of citizenship status of eve
under consideration of the Government.

mpulsorily register every
ecided that National Population
on, which is the creation of
ards would be issued to Citizens
ry usual resident in the NPR. The proposals for the same are
e e A

(b): No, Madam. The process of social vetting by Gram Sabha and Ward Committees is one of the
steps in the creation of National Population Register (N PR) in the country. The first step involves the
collection of information on specific characteri- stics of all usual resident

s by Government serva- nis
duly designated for this purpose. The second step involves the creation of g digitised database of each

resident. Next, photographs, 10 finger prints and IRIS of all usual residents who are of age S years
and above is collected with reference to the digitised database and in the presence of designated
Government servants, A fter this, the database is sent to the UIDAI for de-duplication and generation

Ahnexuwe - X | |
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of Aadhaar numbers. This ensures that the database does not contain any duplicates. Following this, .
the details are printed out in the form of Local Register of Usual Residents #nd dis- played in the Jocal
areas for scrutiny by the pub- lic and invitation of claims and objections for a period 0f 21 days. All
claims and objections are to be heard by the local officials designated for this purpose, There is also
provision of appeal to higher level officials. Thus, the claims and objections would be looked into by
revenue offi- cials like Patwari or Talati who have been desig- nated as the Local Registrars,
Tehsildars, who are designated as Sub-district Registrars and the Collectors/DMs who are designated
as District Registrars. Simultaneously, the LRUR is also placed before the Gram Sabhas and Ward
Committee for vetting. Instructions have also been issued that the lists should be serutinized by the
local police and revenue officials. The LRURs duly au- thenticated and de-duplicated when
aggregated at the Natjonal level forms the National Population. Register. This process has been
evolved after extensive consultation and discussion with al} stake holders including the State
Governments: Thus, the process involved in creation of NPR is comprehensive and includes

verification at several stages.

(c): The National Population. Register (NPR) is a Register of Usual Residents. It would contain
citizens as well as non-citizens. The objective of creating a NPR is to net all usual residents of the
country at a given point of time. This would serve as the mother database for creating the National
Register of Indian Citizens (NRIC) by verifying the citizenship status of each and every resident.

L3758
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.1228 )
TO BE ANSWERED ON THE 28™ July, 2015/ SHRAVANA 6, 1937 (SAKA)

ISSUANCE OF IDENTITY CARD

11228. SHRI KUNWAR PUSHPENDRA SINGH CHANDEL:
SHRI SHRIRANG APPA BARNE:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to issue National
Identity Card to all citizens of the country;

(b) if so, the details thereof and the total funds likely to be spent
thereon; and

(c) the acceptﬁbilityihtility of cards issued by UIDAI/NPR so far and
the amount spent in this regard?

ANSWER

Minister of State in the Ministry of Home Affairs
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY)

(a) to (b): The Citizenship Act, 1955 mandates the Central
Government to compulsorily register every citizen of India and issue
National Identity Card to him. It has been decided that National
Population Register (NPR) should be completed and taken to its
logical conclusion, which is the creation of National Register of
Indian Citizen (NRIC) and National Identity Cards would be issued to
Citizens by verification of citizenship status of every usual resident
in the NPR. The proposalsfor the same are under consideration of

(c): Question does not arise.
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LOK SABHA SECRETARIAT /9/5/’K 7l

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. |93

Subject: Request for'dmpping of Assurance given in reply to Unstarred
Question No. 1948 dated 17.12.2013, regarding "Conviction of
Italian Marines"

On 17 December, 2013, Dr. P. Venugopal, M.P,, addressed an Unstarred
Question No. 1948 to the Minister of Home Affairs. The text of the question
along with the reply of the Minister is as given in the Annexure., '

2. The reply to the Question was treated as an- Assurance by the
. Committee and required to be implemented by the Ministry of Home Affairs
- within three months from the date of reply but the Assurance is yet to be
implemented. :

3. The Ministry of Home Affairs vide O.M. F.No.I-13012/34/2013-IS-IvV
dated 24 November, 2014 had requested the Committee to drop the Assurance
on the following grounds:-

"That the investigation of the case has been completed by National
Investigation Agency (NIA). However, the accused Italian marines filed a
Writ Petition (C) 236/2014 in the Supreme Court of India, challengiti,
interalia, the jurisdiction of NIA to investigate and prosecute the case.
The matter is subjudice. No action can be taken by the NIA towards
filing of the chargesheet till the disposal of this Writ Petition."

4.  The above request for dropping the Assurance was not acceded to by
the Committee at their sitting held on 21 July, 2015. The Committee
accordingly presented their Twenty-First Report (16th Lok Sabha) on 30
November, 2015 and noted that the Assurance was pending with the Ministry
of Home Affairs. The Committee, therefore, desired to know the progress
made in the case from time to time.

5. However, the Ministry of Home Affairs vide OM. F. No. I-
13012/34/2013- IS-IV dated 24 September, 2015 and O.M. F.No.I-
13012/34/2013-IS-1IV dated 23 February, 2016 had again requested the
Committee to drop the Assurance on the following grounds:- S

‘That investigation of the case has been completed by National
Investigation Agency (NIA). The accused Italian marines filed a Writ
- Petition (C) 236/2014 in the Supreme Court of India, challenging, inter
alia, the jurisdiction of Indian Courts and the investigation agency, NIA
to investigate and prosecute the case. Subsequently the Italian
Government filed a case before Annex VII Arbitral Tribunal Challenging
the jurisdiction of India to try the above case. They have also filed a
case in International Tribunal for the Law of the Sea (ITLOS) for making
provisional measures till the decision of Annex VII Tribunal praying that
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India shall refrain from taking or enforcing any judicial and'

administrative measure. The ITLOS vide its Order dated 24.08.2015 has
directed Italy and India shall both suspend all court . proceedings and
shall refrain from initiating new ones which might aggravate or extend
the dispute submitted to the Annex VII Arbitral Tribunal .or might
jeopardize or prejudice the carrying out of any decision which the
Arbitral Tribunal may render. The Government of Italy has requested the
Annex VII Tribunal for prescription of provisional measures to which
reply of the Government of India is being prepared. In view of the above
circumstances, no action can be taken to fulfil this Assurance till the
decision of Annex VII Arbitral Tribunal. The Lok Sabha Secretariat is,
therefore, requested to bring the matter to the notice of the Committee
on Government Assurances and seek its approval to drop the
Assurance."

6. The above request was again not acceded to by the Committee at their
sitting held on 05 January 2017 and the Committee accordingly presented
their 60th Report (16th Lok Sabha) on 10 August 2017 stating that the
contention of the Ministry is untenable since an Assurance cannot be dropped
merely on the ground that the matter is sub-judice. The Committee desired
that the Ministry should take the requisite measures to implement the
Assurance. The Committee also desired to be apprised of the initiatives taken
and the progress made in the matter. '

7. However, the Ministry of Home Affairs vide O.M. No. 13012/34/2013-1S-
IV dated 6 July 2017, 31 August 2017, 14 December 2017 and 6 July 2018
had once again requested the Committee to drop the Assurance on the
following grounds:-

"The investigation of the case had been completed by National
Investigation Agency (NIA) and the agency was about to file charge
sheet in Court of the competent jurisdiction. However, the accused
Italian marines filed a Writ petition (C) 236/2014 in the Supreme Court
of India, challenging, iter-alia, the jurisdiction of Indian Courts and the

investigation Agency, NIA to investigate and prosecute the case. In the __

meantime, the Ttalian Government filed a case before Annex VII Arbitral
Tribunal challenging the jurisdiction of India to try the above case. The
Ttalian side also filed an application before the Annex VII Arbitral
Tribunal for making provisional measures till the decision of Annex VII
Tribunal praying that India shall refrain from taking or enforcing any
judicial and administrative measure. The. Tribunal vide order dated
29.04.2016 prescribed provisional measures and ordered for relaxing
the bail conditions of Mr. Girone to enable -him to travel and stay in
Ttaly till Arbitral proceedings. The Italian Government filed an IA in the
Hon'ble Supreme Court of India for relaxing the bail conditions which
- was heard by the vacation bench on 26.05.2016. The vacation bench
relaxed bail condition as per the order of the Annex VII Tribunal and

-
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permitted to accused person to remain in Italy during the pendency of
Annex VII arbitration with certain conditions. No action can be taken to .
fulfill this Assurance till the matter is decided by Annex VII Arbitral

Tribunal (An International Tribunal). The tentative date of award of the

Tribunal is December, 2018."

The above request was once again not acceded to by the Committee at

their sitting held on 04 December 2019.

9.

However, the Ministry of Home Affairs vide O.M. No. 13012/34/2013-IS-

IV/NIA dated 15 June 2020 have again stated as under:-

10.

~"The. investigation of the case had been completed by National

Investigation Agency (NIA) and the agency was about to file charge
sheet in Court of the competent jurisdiction. However, the accused
Italian marines filed a Writ petition (C) 236,2014 in the Hon'ble Supreme
Court of India, challenging, inter-alia, the jurisdiction of Indian Courts
and the investigation Agency, NIA to investigate and prosecute the case.
In the meantime, the Italian Government filed a case before Annex VII
Arbitral Tribunal challenging the jurisdiction of India to try the above
case. The Italian side also filed an application before the Annex VII
Arbitral Tribunal for making provisional measures till the decision of
Annex VII Tribunal praying that India would refrain from taking or
enforcing any judicial and administrative measure. The Hon'ble Supreme
Court of India in the hearing held on 06/03/2017 ordered to suspend
further hearing of the case till final award in Arbitral Tribunal is placed
on record of the case, by the parties. As per latest updates, arguments
of both the parties have been concluded at International Arbitral
Tribunal in its hearing held in July, 2019 but pronouncement of final
award may still take some more time and thereafter the case will be
heard in the Hon'ble Supreme Court. Till the judgment of Hon'ble
Supreme Court, it will not be p055|b[e to fulfill the Assurance."

In view of the-above, the Ministry, with the approval of the Minister of

Home Affairs, have once again requested the Committee to drop the
Assurance.

The Committee may re-consider.

Dated:- 29|07 \ad&n
New Delhi
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Annexuye

BOVERMMEMNT OF INDIA
MIMISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION HO. 1048 : ,
TO BE ANSWERED ON THE 17% DECEMBER, 2013/AGRAHAYANMA 28, 1935
- (sAKA) _ '

CONVICTION OF ITALIAN MARINES : ;
1948, DR. P. VENUGOPAL:
Wil the Minister of HOME AFFAIRS be pleased to state:

(a) whether the investigations in the case Invelving two italian

marines in the alleged killing of two (ndian fishermen has been
completeds; '

i
(b) if so, whether the NIA court has pronounced any verdict in the said

case;

(c) if so, the detalis thereof; and

(d) ¥ not, the status of the said case as on date?
ANSWER :

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH) i

(a): Yes, Madam.

(b): MNo, Madam.

(c): Does not arise.

(d): The charge sheet is yet to be filed in the cbmp@tent Court.

RkkhEd
—_—

—
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LOK SABHA SECRETARIAT .
COMMITTEE ON GOVERNMENT ASSURANCES.
& MEMORANDUM No. 144 |

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 1428 dated 25.07.2017 regarding "Fitness Level for

1PS Officers".

Oh 25 July, 2017, Shri Pralhad Joshi, M.P., addressed an Unstarred
Question No. 1428 to the Minister of Home Affairs. The text of the Question
along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required tO be implemented by the Ministry of Home Affairs
within three months from the date of the reply but the Assurance is yet to be
implemented. ;

3. . In this regard, the Ministry of Home Affairs vide OM N0.45029/07/2017-
IPS.1I dated 22 June, 2020 have stated as under: -

"The Government of India had decided to amend the 1PS (Pay) Rules to
incorporate the provisions of criteria of physical fitness as a mandatory
measures for promotion of IPS officers in various grades. However,
during the consultation of State Governments/ Stakeholders, most of the
State Governments did not agree to with the draft proposal; therefore,
on the basis of inputs received from State Governments/ Stakeholders,
the proposal has been modified and sent to DoP&T on 09.06.2020 with
request to seek comment/views of stakeholders -on the proposal.
Amendment in service rules is a long and complex process. Even during
the process, many complex. issues continue to arise. Therefore, it does

nolt seem to be possible to indicate any time frame for framing of such
rules." o :

4. 1In view of the above, the Ministry, with the approval of the Minister. of
Home Affairs, have requested the Committee to drop the Assurance. '

The Committee may consider. |

Dated:- X9 '0'\\;2&;1@

New Delhi
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

- LOK SABHA
UNSTARRED QUESTION NO. 1428

TO BE ANSWERED ON THE 25™ JULY, 2047 / SHRAVANA 3, 1939 (SAI(A) '
FITNESS LEVEL FOR IPS OFFICERS
1428. SHRI PRALHAD JOSHi:

Will the Minister of HOME AFFAIRS be pleased to state:

(a2) whether the Gtwemmenf has any proposal to set parameters for fithess level
for IPS officers and if so, the details thereof;

(b) whether fitness levels will affect thelr promotions; and
(c) the bgnchmgm to consider optimum level of fitness?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a) to (c): Yes, Madam. The Governmernt of India is considering to amend the
relevant rules to incorporate the eriteria of physical fithess as a mandatory

measure for promotion of IPS§ officers to various grades in IPS. The matter is
‘ e e B
under examination in consultation with stake holders and modalities are

P R T

um;ler finalization.
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 LOK SABHA SECRETARIAT -
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No: \95

‘Subject: -Request for dropping of Assurance given in reply to Unstarred -

Question No. 233 dated 25.11.2014 regarding "Fake Encounters".

-----

On 25 November, 2014, Shri Asaduddin Owalisi, M.P., addressed an

Unstarred Question No. 233 to the Minister of Home Affairs. The text of the

Question;along with the reply of the Minister is as given in the Annexure. .

2. The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of the reply but the Assurance is yet to be
implemented. - '

3, In this regard, the Ministry of Home Affairs vide OM No. No. 1101303 _

2014-PMA dated 26 June, 2020 have stated as under:

"Some of the States have informed that matter are pending at different
_stages in Courts. As the matter are still sub-judice, therefore it is not
clear how much time it will take to dispose off these cases. "

4, In view of the above, the Ministry, with the'approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consld_er,
Dated:- 2@ \ﬂ ‘.20.;10
New Delhi '
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GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

[

LOK SABFHA
UNSTARRED QUESTION NO.233
TO BE ANSWERED ON THE 25" NOVEMBER, 2014/AGRAHAYANA 4, 1936 (SAKA)

FAKE ENCOUNTERS
233. SHRI ASADUDDIN OWAISI:
Will the Minister of HOME AFFAIRS be pleased to state: |

(a) whether there ara reports that the Government is awarvding out of turn
prqhaotion and gallantry awards to policemen lnvolved in encounters
without proving them as genuine;. i

(b) i s0, the detalls thereof and the reasons therefor;

(e) whether most of the encounters were found to be fake after judicial
scrutiny;

(d) If so, the detalls thereof and the action talen in this regard; -

(@) whether the Supreme Court has lald down stringent guldelines to curb

fake encounters; and \

 {f) if so, the detalls thereof and the steps taken in 'ifmls regard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) :

(a): No, Madam. At present no out of turn promotion is granted to the
police personnel of Central Armed Police Forces/Gentral police
Organizations for the gallant acts. On receipt of the proposals for award
of gallantry medals from concerned State Govt./Central Armed Police
Forces (CAPFs), the relevant records are examined. Genuineness of the

action is verified by the WMinistry of Home Arrairs through its specialized
agenceis l.e. IB and CBI. :

(b): Does not érlse.

(€) & (d): The information is belng collected from all States/UTs. /
' e I .
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(): The operagive Portlon of the indgment tdated 23/09/2014 of Hon'bio
— Supreme Court i annexed ay Annexure.| The guidelines Iajg down by the

(e}: Yes, _Madam.l
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fgnexure-l
ANNEXURE REFERRED TO 1IN E%EEIPLY TO PART 1111‘) OF THE L. s..u. 0. NO. 233

FOR 25.11.2014

N

In light of the above discussion and Fmaavﬁn‘ng ragard to the directions issued
by the Bombay High Court, guidsiines issuad by MHRG, suggestions of the
appellant-PUCL, amicus curlae and the affldavits filed by the Union of India,
State Governments and the Unlon Territories, we think It appropriate to Issue
the following raquirements to he followed in the matters of investigating police
encounters in the cases of death as the standard procedure for thorough,
effective and Independent investigation:

- (1) Whenever the police is in recelpt of any intelligence or tip-off
regardi_ng criminal movements or activities pertaining fto the
commission of grave criminal offence, it shall be reduced Into wﬂtln’g :
In some form (preferably into case diary) or in some electronic form.
Such recording need not reveal detalls of the suspect or the location
to which the party is headed. If such Intelliigence or tip-off Is recelved
by a higher authority, the same may be noted in some form without

. revealing details of the suspect or the location, '

(2) If pursuant to the tip-off or receipt of any intelligence, as ahove,
encounter takes place and firearm is used by the police party and as a
result of that, death occurs, an FIR to that effect shall be registered

"and the same shall be forwarded to the court under Section 157 of the
Code without any delay. While forwarding the report under section 157
of the code, the procedure prescribed under Section 158 of the code
shall be followed

(3)An independent Investigation into the incldent/encounter shall be
conducted by the CID or police team of another police station under
the supervision of a senior cfficer (at least a level above the head of
the police party emgaged fn the encounter). The team conducting
inguiry/ investigation shall, at a minimum, sesl:

(a) To identify the victim; colour photographs of the vietim sihould he
taken,

(b) To recover and preserve evidentiary ‘material, including blood-
stained earth, halr, fibers and threads, etc., related to the death;

] (c)To ldeﬁtnfy scene witnesses with complete nanﬁes, addresses and
telephone numbers and obtain thelr statements- (Includmg the
statements of police personnel Imm!vad) concerning the death;

(d) To determine the cause, mannear, location (including preparation
of rough sketch of topography of the scene and, if possible,
photolvideo of the scene amd amy physical evidence) and time of
death as well as any pattern or practice that may have brought
_about the death; ;

(e} It must be ensured that intact ﬁngmrm‘ilmi:s of deceased are sent
for chemical analysis. Any other fingerprints should be located,
developed, lifted and sent for chemical analysis; -

-\—..
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L.5.U.5.0.NO. 233 FOR 25.11.2014

(f) Post-mortem must be conducted by two doctors in the District
Hospital, one of them, as far as possible, "should be in-
charge/Head of the District Hospital. Post-mertem shall be video-
graphed and preserveds;

(o) Any evidence of weapons, such as guns, projectiles, byllets and
cartridge cases, should be taken and preserved. Wherever
applicable, tests for gmmshmﬁ residus and trace metal dotection
should be parformed.

(h) The cause of death should be found out, whether it was natural
. death, accldental death, suicide or homicide.

(8) A Magisterial inguiry under Section 176 of the Code must invariably
be held in all cases of death wiileh eccur in the course of police firing
and a report thereof must be sent to Judicial Mapisirate having
jurisdiction under Section 190 of the Gode.

© (5) The invoivement of NHRG is not necessary unless there is serious
doubt about independent and impartial invesiigation. However, the
information of the incident withouf any delay must be sent to NHRC or
the State Human Rights Commﬂssﬁum, as the case may be. '

(6) The imjured criminal/victim sﬂuumnﬂel bhe pmmﬂaﬂed medical aid and his/her
statement recorded by the: ﬁwg\gﬁstmﬁ@ or MMedical Officer wnth
certificate of fitness.

(7)it should be ensured that there fe no elefay in sending IFIR, diary
entries, panchanamas, sketch, efe., to the concermed court.

(8) After full investigation into the m@ﬁsﬂ@nﬂc, the mpmt should be sent to
the competent court under Sectlor 173 of the CGode. The trial,
pursuant to the charge sheet submitted by the Investigating Officer,
must be concluded expeditiously.

(9)In the event of death, the next of kin of the alleged criminalivictim
must be informed at the earliest.

(10) Six monthiy statements of aﬂﬂ cases where deaths have occurred in
police firing must be sent to NHRC by DGPs. It must be ensured that the six
monthly statements reach to NHRC by 18% day of January and July,

- respectively. The statements may be sent In the F@ﬂﬁowing format along with
. post mortem, inquest and, wherever avallable, the imguiry reports:
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{i} -~ Date and place of occurrence,
(i)  Police Station, diatries,
{ii) _cnrcumstances'leadﬁng o deths

' {a} Self defence i encounter,
(&) I ¢he couree of Wisperenl of wnlswiu) aszembly,
{e) In the courge oFf affecting mrrest, )

{iv)  Brlef facts of the ineldemng,

{v) Criminal Case MNo.

{vi} investigating Agoncy. _

{vit) “Findings of the Wagtetering Inguiry/ingulry by Senior Offlcers.

(8} Bliscloshng, fn pacdcular, names snd designation of police .
officiale, ¥ found responsible for the death, and o

{b) Whother use of force Wwas justified and action taken was .
Yawwfiil, - -

{(11) if on the conclusicn of Iwestigation the materials/evidence kaving come on

record show that death had occwrad by use of firearm amounting te offence undger

the IPC, dlsclpllnary‘ action agalnst such uificer st be promptly inltlated and ko

be placed under suspension. : - -

{12} As regards compensaiion to bo gronted (o the dependants of the victim who
suffered death in a police encounier, the scheme provided under Section 357-A of -
the Code must pe applied, . : -

. ‘.(13) The pollce 0ﬁit;er(s} eontemed must surnendar hisfhor weapens for forensic

and balllstic-analysﬁs, including any other material, as  require by the Investlgaéing
team, subject to the rights under Articte 20 of the Constitution. - . '

(14) "An intimation albout the incident nust alse be sont {0 the pollce officers
famliy and should the family need servives of Bawyarfcaunselﬁmg, same must he
offared. ' '

(15) No eut-of-furn promotion or instant gaflontry rewards shall pe bestowed: en
the concerned eflicers sosn after the CCCUTENen. it must beo ensurad at ail costs
that such rawards are givenrecommendod onfy when ths galiantry of the concernad
‘officers Is sstablished beyond doubt. S

{16) W the family of the victim finds that the above procedure has not heen
followed or there exists & pattern of abuse or lack of Emﬂepemﬂ_en& investigation or
- impartiality by any of the tunetlonsries as above mentioned, [ may malke a
complaint (o the Sessions Judge having territorial Iurisdiction over the place of
“indent. Upon such cornplaing belng made, tie toncerned Sesslons Judge shali ﬂooﬁ;

info the marits of ths somultaing and sddress Eh@@ﬁemncm& raised therslm,

(17} The above gultelines will 2iso be applicable to grievous injury cazes i pollca
encountsr, as far s possibie, o ’ ’ -

. (18} Accordingly, we direct. that the above reguirements/norms must be stictly -

observed In all cases of death and grievous infery fn police SNCounters by treating
" them as law declared under Article 144 of the Constitution of India.
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c‘hamug | effactive and Indapendent mvestigaz‘ion A copy of the Order is forwarded

o b wﬁw P F A O g I |
| FNo.ABOM1 B0 AMR I e RN L T 27 1,Q|
Government of India, Ministry of Home Affairs | ik
(Muman Rights Division) i
1

Fhin

- 4" Flaor, NDGC-II,
Jai Bingh Road, New Dalhi-110001

Dated, the 30" October, 2014
OFFICE MEMORANDUM

Griminal Appeal Nos. 1258, 1256 and 1@'%38-7?1 898- People's Unlon fbf
Civll Libertles and Anr. Vs Stale of Maharashtra and Others-
'Forwarding of Hon’ble Supreme Ceurt of India Order

he undersigned Is directed to inform that the above said Criminal Appeals
gito formulating guidelines for nvestigating encounters in which Union of
Inistry of Home) Is also a Respondent, are pending in the Supreme Court
09. Counter Affidavit in the matter was filed on behalf of UOI (MHA) after a
meetings with various stakeholders. A copy of corespondences in this
ke attached herewith to recall the matter.

vide which certain requirements are to be followed in the matlsr of
ling police encounters In the cases of death as the slandard procedure for

hhove t_“ 1 Pespe) / , | . @’?f"‘c lb} } 11

( Nallni Ranjan Singh ) -
Under Secretary to the Govt. of India

| ' oy, Tel23438003
Jofht Secretary (CS), MHA, NDCC-I, New Delhi %51+ ‘

ht Secretary (18-1), MHA, North Block, New Delhi ‘ 0’( -
Jofft Secretary (IS-11), MHA, NDCC-I, New Delhi —~ : :q;\lv;'

Jolit Secretary (UT), MHA, North Blogk, New Dethi v

Joit Secretary(Jucicial), MHA, NDCC-II, New Dethi r/‘“}”/"
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No. 1501 105/2009-HR 17
Ministy of Home Affairs
(Human Rights Division)

& Lok Naya :
Market, Neyy Delhi — 3.

‘ I”Huor, A-Win
' Khag

.. - ated the 15% May 2009
Qfﬁ%ﬂmuiﬂim E

Crimina Appeal Nog. 1255, 1256 and 13 67/1999-.[’&0]316’3 Union for

Civil Liberties ang Others Vs, Stage of Mahay '
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LOK SABHA SECRETARIAT
'COMMITTEE ON GOVERNMENT ASSURANCES
© MEMORANDUM No. |94

Subject; Request for dropping of Assurance given in reply tp Unstarred
Question No. 1414 dated 25.07.2017 regarding "Amendment in
Service Rules". ' :

On 25 July, 2017, Smt. Rakshatai Khadse, M.P., addressed an Unstarred
Question No. 1414 to the Minister of Home Affairs. The text of the Question

~ along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of the reply but the Assurance is yet to be
implemented. -

3. In this regard, the Ministry of Home Affairs vide OM No.45029/06/2017- 1
IPS.II dated 22 June, 2020 have stated as under: :

"The Government of India had decided to amend the IPS (Pay) Rules to
incorporate the provisions to completion of probation, criteria of physical
fitness. and Domain Expertise Training programme as a mandatory
measures for -promotion of IPS. officers in various grades. However,
during the consultation of State Governments/ Stakeholders, most of the
State Governments did not agree to with the draft proposal,- therefore,
on the basis of inputs received from State Governments/ Stakeholders,
the proposal has been modified and sent to Department of Personnel &
Training (DoP&T) on 09.06.2020 with request to seek comment/views of
stakeholders on the proposal. Further, the proposal for provisions of

- mandatory domain specialization training programme for promotion has
been withdrawn. Amendment in Service Rules is a long and complex
process. Even during the process, many complex issues continue to
arise. Therefore, it does not seem to be possible to indicate any time
frame for the framing of such Rules. " :

4. In view of the above, the Ministry, with the approval of the Minister of

- Home Affairs, have requested the Committee to drop the Assurance.

~ The Committee may consider. | ;i

Dated:- aci;‘]of'] l.;za:zn

- New Delhi
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GOVERNMENT OF INDIA

& ' MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 1414

TO BE ANSWERED ON THE 25™ JULY, 2017 /SHRAVANA 3, 1939 (SAKA)

AMENDMENT IN SERVICE RULES
1414. SHRIMATI RAKSHATAI KHADSE:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has prepared a draft to amend the service rules
governing the Indian Police Service (IPS) as per the present rules, the
promotions to various levels, scales and grades are based on the
requirement of certain service period, to include the recommendations for
physical fitness; po- :

(b) 'if so, the details thereof;

(c) whether the Government has felt the need for certain domain expertise
training programme for IPS officers; and

(d) if so, the details of the training programme and the domain hence
assigned by the Ministry? )

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a): Yes, Madam.

(b): The Government of India is considering to amend the relevant rules to

incorporate the provision relating to cumpleti'on of stipulated number of
years in service after completion of probation and criteriaLof physical fitnees
as a mandatory measure for promotion of IPS officers to various grades In

IPS. The matter is under examination in consultation with stake holders and

modalities are under finalization.

—_—




L.S.US.Q.NO._ 1414 FOR 25.07.2017

(¢} Yes, Madam.

(d): The Government of India is conéidgring to amend the relevant rules to
incorporate a provision that an IPS officer should complete specified number

of Domain Expertise Training programme of duration of at least one week

before their promotion to DIG, IG and ADG. The matter is under examination

ih consultation with stake holders and modalities are under finalization,

a——
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LOK SABHA SECRETARIAT
" COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. (97

Sljbject: Request for dropping of Assurance givén in reply to Unstarred
Question No. 1274 dated 18.12.2018 regardmg "Merger of Mampur
State"

On 18 December, 2018, Dr. Thokchom Meinya, M.P., addressed an
Unstarred Question No. 1274 to the Minister of Home Affairs. The text of the
Question alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the -
'Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Home Affairs vide O.M. F. No.
16012/18/2018-SR dated 26 June, 2020 have stated as under:

"This Mlmstry had requested Ministry of Parliamentary Affa[rs, Lok Sabha
Secretariat and Rajya Sabha Secretariat to furnish information required
for fulfilling the Assurance, but, no such information was available with -
them. No such records have been found in the Parliament Library also to
establish whether the Manipur Merger Agreement was ratified by the -
then Parliament of India or not. This Ministry has made earnest efforts
for locating the records/files required for fulfilling the Assurance but was
unsuccessful in locating the same."

4., In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance

The Committee may consider.
Dated:- 28 10'1 \Qn&u
- New Delhi
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA _
UNSTARRED QUESTION NO, 1274

TO BE ANSWERED ON THE 1g™ DECEMBER, 2018/AGRAMAYANA 27, 1940 (SAKA)
MERGER OF MANIPUR STATE _ - ’
1274. DR. THOKCHOM MEINY Az

‘Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the erstwhile Manipur State was merged with the
Union of India under a Merger Agreement in 1949 and if 50, the details thereof;

(Iv) whet'her_ it is alse a fact that tﬁ_e said Merger Agreement was rejected by
the then Manipur State Assamibly;

(e) if so, whether the Iﬁ!erger Agreement was ratified by the then Pézrliamant' of
India; and 2 8 '

(d) if so, the details thereof?
ANSWER |

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR)

| (@) to (d): Information Is being collected and will be laid on the table of the f
— __—-_-_‘_'—‘—!—n..__ .

House.
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LOK SABHA SECRETARIAT =
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. \48

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1327 dated 13.08.2013 regardlng "Revwal of Sikh
Militancy".

-

On 13 August, 2013, Shri Ponnam Prabhakar, M.P., addressed an
Unstarred Question No. 1327 to the Minister of Home Affairs. The text of the
Question alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented

g The Mihistry of Home Affairs .vi'de O.M. No. 1/13012/3/2013-IS-VII
dated 10 November, 2014 had requested to drop the Assurance on the
following grounds:—

"That in reply to the above mentioned Question, the main issues raised/
asked by the Hon'ble Member of Parliament have already been
answered, inter-alia. Informing the House that: 'Inputs indicate that ISI
operatives are known to have assured moral/financial support to pro-
Khalistan elements for anti-India activities. The Government of India has
adopted an integrated approach to counter the attempts to revive
militancy which, inter-alia include sustained vigilance along the borders,
strengthening of mechanisms for intelligence gathering and sharing. A
close watch is maintained on the activities of various groups known to
* have been engaged. in trying to foment terrorist activities. The National
Investigation Agency (NIA) has been investigating into the funding of
the Babbar Khalsa International. The NIA has registered a case No. RC-
05/2012/NIA/DLI against Punjab based operatives of Babbar Khalsa
International (BKI) based on the allegation that they are receiving funds
from UK based BKI operatives to commit terrorist acts in India with
active material and logistics support from Pakistan based BKI leaders.' In
this regard, about the status of investigation in the matter, NIA has
informed that the investigation into the case in India is largely over, and
further investigation is pending as the request sent under provisions of
the Mutual Legal Assistance Treaty (MLAT) specifically seeking details of
funding from any foreign NGO/details of electronic transaction sent to
UK and US are pending execution. As the matter of investigation extends
to number of foreign countries, investigation in the matter and filing of
charge sheet thereof may take a long time. Since the process of .
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investigation by NIA is already set in motion, the Investigation will reach -
its logical. end. Therefore, keeping the Assyrance pending for want of
completion of investigation perhaps needs review, especially in-view of
the fact that the thrust of the Question along with the details has
already been answered in the reply given to the Question.”

4, The above request for dropplng the Assurance was considered by the

Committee at their sitting held on 21ist July, 2015 and it was decided not to -
accede to the request of the Ministry. The Committee accordingly presented
their 21st Report (16th Lok Sabha) on 30 November, 2015 and recommeénded
that the matter may be pursued vigorously and NIA may be impressed upon

. to expedite the process of Investigation till its Ioglcal end,

5. However, the Ministry of Home Affairs’ vide O. M No 1/13012/3/2013~
IS.VII dated 21st December, 2016 had again requested to drop the Assurance
on the following ground:—

"That about the status of investigation in the matter, NIA has informed
that investigation Into the case in India has been completed. However,
evidence has been sought from UK under the provisions of the Mutual
Legal Assistance Treaty (MLAT) which is pending since 17.12.2012, The
UK authorities have sought clarifications as well as insisted on an
Assurance In respect of 'no death penalty’ as a . precondition for

assistance in the matter. The NIA has sought further consultations,, _.

Including with the judicial co-operation unit in UK to discuss this issue.
The NIA has been in regular communication with the concerned
authorities to expedite the process of execution of MLAT request which
was sent to UK, Since the process of investigation by NIA is already set
in motion, the investigation will reach its logical end. As the matter of
investigation extends to foreign country, investigation in the matter and
filing of charge sheet thereof may take a long time. Therefore, keeping
the Assurance pending for want of completion of inveshgatron perhaps -
needs review, especially in view of the fact that the thrust of the
Question a¥ong with the details has already been answered in the reply
given to the Question.” . :

6.  The above request was once again not acceded to by the Committee at

their sitting held on 11 July 2018. The Committee accordingly presented their
86th Report (16th Lok Sabha)} on 08 January 2019 and desired to know about
of the initiatives taken by the Ministry and the National Investigatlon Agency

'(NIA) in the matter as well as the progress made thereln

7. However, the Ministry of Home Affairs vide OM No, 1/13012/3/2013 IS
VII dated 22 June, 2020 have stated as under:

"The NIA has Informed that it has taken up the matter with UK under
the Mutual Legal Assistance Treaty (MLAT) concluded between both
countries. This Ministry does not interfere with the Investigation process.
However, it is submitted that enquiry under MLAT mvolves two countries
and may take its own course." :
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8. In view of the above, the Ministry,

Home Affairs,
Assurance.

have once again reque

The Committee may re-consider.,

Dated:- ;13,:.‘1

New Delhi

&Qo

'with the abproval of the Minister of
sted the Committee: to drop the
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- GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION N©.1327
‘1'0 BE ANSWERED ON THE 13™ AUGUST, 2013/SRAVANA 22, 1936 (8&“&)
REVIVAL OF SHH MlLITﬂN&\F
1327. SHRI PONNARN PRABHAKAR:

Wi the Minister of HOME AFFAIRS be pleased to state:

(a) whether thum are reporis that some hostile foreign agencies like 1SI
are malking el’l’urts by way of financing to revive Sikh militaney;

() if =0, the detalis thereof and the reaction of the Government thereto;

(¢) whether the National Investigation Ageney has investigated Into the
funding of Babar Khalsa internztional in the recent past; and

 (4) if s, the detalls thereof and the action taken thereon?
- ANSWER

MINISTER OF STATE 1IN THE MINISTRY OF HOME AFFAIRS |
(SHRI R.P.N. BINGH)

(a) & (b): Imputs indicate that ISl @pemﬂws are known ﬂ:@ have assured
meral/ financial suppert to pre-ithalistan elements for antl-indla activitles.
The Government of India has adopted an Integrated approach to counter
the attempts to revive militancy which, interalia Include sustained
vigilance along the borders, strengthening of mechanisms for intslligence
gathering and sharing. A close watch is maintained on the activities of -

various groups known to have beemn amgs&g@eﬁ in trying to foment terrorist .
activities.

(e)&(d): The Mational _lnvestigation Agency (NIR) has been
investigating inte the funding of the & Babbar Khalsa International. "I:M_A
mewmwd _

es of Babbar Khaise Ewﬁmnnmﬁmaﬂuﬂ ({IB?;&E) bhased mn the alﬂagailcm J

terrorlst acts ln lndiz with ;
Pakistan based B I!eageg:g.

o ok o




=

..

oy

D S




LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 1q9

Subject: Request for dropping of Assurance given in reply to Unstarred.

Question No. 1002 dated 24.07.2018 regarding "Division of 9th and
10th Schedule Institutions". i

On 24 luly, 2018, Shri Konakalla Narayana Rab, M.P., addressed an
Unstarred Question No. 1002 to fhe Minister of Home Affairs. The text of the
Question alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question ‘was treated as an Assprance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented. - ;

3. In this regard, the Ministry of Home Affairs vide O.M. F.No.
16012/11/2018-SR dated 26 June, 2020 have stated as under:_

"The Assﬁrance is related with the apportionment of assets and liabllities -

of Singareni Collieries Company Ltd. (SCCL) and A.P. Heavy Machine

Engineering Ltd. (APHMEL) which are listed tinder Schedule IX of the
A.P. Reorganisation (APR) Act, 2014. The Expert Committee constituted
for apportionment of assets and liabilities of Institutions listed under
Schedule IX of the APR Act, 2014 has submitted its recommendations.
However, in view of the objections raised by the Government of Andhra
Pradesh and the Government of Telangana, the matter has been
referred to the Ministry of Law & Justice for their opinion as the issue

involves legal interpretation. After the receipt of opinion of the Ministry .

of Law & Justice, the matter will require extensive consultation with both
the State Governments. Therefore, no specific time frame can  be
‘prescribed for fulfilment of Assurance.” -

4. In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consider.
Dated:- 2g \fﬂ'&b&n
New Delhi

Aertis -
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GOVERNMENT OF INDIA Annexuwe
MINISTRY OF HOME AFFAIRS

 LOK SABHA
UNSTARRED QUESTION NO. 1002

TO BE ANSWERED ON THE 24™ JULY, 2018 / SHRAVANA 2, 1940 (SAKA)

DIVISION OF 9TH AND {0TH SCHEDULE INSTIfUT!ONS

1002. SHRI KONAKALLA NARAYANA RAO:

Will the Minister of HOME AFFAIRS be pleased to state:

I(a) whether the attention of the Government is drawn to the matter of

division of 9th and 10th Schedule institutions between AP and Talangmna
as per the AP Reorganisation !-tct

(b) if so, the details therenfi
(c) the details of the cotentions of AP and Telangana; and -

(d) the steps being taken by the Government to resolve the matters
without any further delay? :

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR) |

(a) to (d): An Expert Committee (Smt. Sheela Bhide Committe) has been

a‘ppoftionmant of the assets, liébllitlas & empln}yes of the snmpaniés and
Corporf;ttions' listed under Schedule-lX of the A.P -Reorganisaﬂon Act,
2014. As per Information avéilabla, the Committees has submitted its
rect.pmmeqdations for apportionment of assets & liabilities and divisién of
employees in respect of 77 and 54 institutions respectively. In respect of

Singareni Colliries Company Ltd. (SCCL), Govt. of Andhra Pradesh has

g3

!

‘constituted by the Govt. of Andhra Pradesh (undivided) on the




1.S.U5.Q NO. 1002 FOR 24,

contended that SCCL should be apportioned hetween both the States,

wihersas Govt. of Téléngawa has ralsed ehjection to the recommendation
for allotment of Andhra Pradesh Heavy Machinery Enginesring Ltd.

{(APHRMEL) to- Andhra Pradesh., The matter stand referred to the Expert
m .

committae for ité consideration.
“‘_"_-"—‘—'--u—.___

—— )

The Schedule-X of the APR Act contalns the list of training
Institutions/Centres, which is governed by Section 75 of the APR Act.
Section 75 of the said Act dose not oenvisage divislon of

Instltmtiéns!@entr&s included in Schedwle X,
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. y ' LOK SABHA SECRETARIAT :

- : COMMITTEE ON GOVERNMENT ASSURANCES

1 ' MEMORANDUM No. 200 :

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 1524 dated 25.07.2017 regarding "Training for IPS
Officer". _ - !

On 25 July, 2017, Shri P. Nagarajan, M.P., addresse;l -an Unstarred
Question No. 1524 to the Minister of Home Affairs. The text of the Question
along with the reply of the Minister is as given in the Annexure.

2. ' The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of the reply but the Assurance is yet to be
implemented. ‘ '

3. In this regard, the Ministry of Home Affairs vide OM No.45029/05/2017-
IPS.II dated 22 June, 2020 have stated as under-

"The Government of India had decided to amend the IPS (Pay) Rules to
incorporate the provisions of Domain Expertise Training programme as a
mandatory measures for promotion of IPS officers in various grades.
However, during the consultation of State Governments/ Stakeholders,
most of the State Governments did not agree to with the draft proposal,
therefore, on the basis of inputs received from State Governments/
Stakeholders, the proposal has been modified and Domain based

training in mandatory training of MCTP level III and IV for promotion
has been withdrawn. "

4. In view of the abbve, the Ministry, with the approval of the Minister of -
Home Affairs, have requested the Committee to drop the Assurance.

‘The Committee may consider.

Dated:- a@,‘a‘] ,Qngga
New Delhi

SO
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Annexuse

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 1524

TO BE ANSWERED ON THE 25™ JULY, 2017/ SHRAVANA 3, 1939 (SAKA)

TRAINING FOR IPS OFFICER

1524. SHRI P. NAGARAJAN:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to make it ‘ﬁan_datory for the
Indian Police Service (IPS) officers to undergo training before promotion to
make them experts at least in one domain such as anti-terrorism,
economic offences or cyber offences etc.;

(b) if so, the details thereof ; and

(c) the time by which it is likely to be implemented?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a): Yes, Madam.

(b) & (c): The Government of India is considering to amend the relevant
rules to incorporate a provision that an IPS officer should complete
specified number of Domain Expertise Training programme of duration of at

least one week before their promotion to DIG, IG and ADG. The matter is

under examination in consultation with stake holders and modalities are

under finalization.
e SR
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Nperellr~SE

COMMITTEE ON GOVERNMENT ASSURANCES

LOK SABHA SECRETARIAT

MEMORANDUM No. Qo\

Subject: Request for dropping of Assurance given in reply to Starred Question No.
' 365 dated 28. March, 2017 (Supplementary by Shri Tathagata Satpathy,
M.P.,) regardlng "Immigration from Bangladesh"

, On 28 March, 2017, Shri Tathagata Satpathy, M.P., addressed a Starred Question
No. 365 to the Minister of Home Affairs. The text of the Question along with the reply

“of the Minister is given in the Annexure.

2 During the Discussion, Shri Tathagata Satpathy, M.P., inter-alia raised the
following Supplementary Question:-

"Is the Union Government aware of this (i.e. sand émuggling) and would
they like to take any action or because it is Odisha they would like to
ignore it? That is my specific question." T

3 In reply, the then Minister of Home Affairs inter-alia stated as follows:-

"I am talking about the specific incidents of sand, gravel and the
other material which the hon. Member mentioned - but we will
try to find out information about his concern and try to address
it in consultation with the State Government of Odisha."

4, The above reply was treated as an Assurance by the Committee and required to
be implemented by the Ministry of Home Affairs within three months from the date of
the reply but the Assurance is yet to be implemented.

Lk In this regard the Ministry of Home Affairs vide O.M. No. 24013/11/M|sc/2019-
CSR-III dated 25 June, 2020 have stated as under:

"The Assurance given is on a supplementary. question regarding fllegal mining
and smuggling of sand from river Subarnarekha in Odisha. As the matter:
.pertains to the State Government of Odisha, the same has been taken up with
Government of Odisha and the Home (Special Section) Department of the State
has written to the concerned Department, viz., Steel & Mines Department of the
State, on the issue,
'Police' and 'Public order' are State sub]ects under the Seventh Schedule of the
Constitution of India and State Governments are responsible for prevention

\
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detectlon reglstratlon and . |nvest|gat|on of crime and for prosecuting the
criminals through their law enforcement agencies. It is an on-going process for a
State Government to make efforts to check crimes in their territory.”

6. In view of the above, the Ministry, with the approval of the Minister for Home
Affairs, have requested the Committee to drop the Assurance. ‘

The Committee may consider.

New Delhi:
Dated: 23}s1}2020
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IMMIGRATION FROM BANGLADESH

COVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
STARRED QUESTION NO. *365

TO BE ANSWERED ON THE 28" MARCH, 2017 | CHAITRA 7, 1939 (SAKA)
_ - ;‘
*“365.  SHRI TATHAGATA SATPATHY:

Will the Minister of HOME AFFAIRS be pleased to state:

-

(a) whether there has been large scale Immlgratioﬁ of Bangladeshi citizens

to different parts of Odisha including Balasore district and if so, the details
thereof; : : '

{b) whether this action of infiltration has endangered the borders; a

(c) if so, the details thereof and the corrective steps taken by the
Government in this regard; and '

(d) whether any scheme is under consideration of the Government for the
development of border areas of Odisha and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) ;

(a) to (d) : A statement is laid on the table of the House.
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L.S.5.Q. NO, *365 FOR 28.03.2017

STATEMENT REFERRED TO IN LOK SABHA STARRED QUESTION NO. *385 FOR
ANSWER ON 28.03.2017

(2): As per the available information around 3700 such immigrants have been
identified in Odisha.

(b) & (c): Thougii they have_ be_en found invelved in cases of petty théft, illegél _
fishing etc., there have been no reporis of involvement of these mlrants‘ in
any major crime. . lllegal migrants, when detected, are dealt with as pe.;r
provisions of the law which include measures to deport them In. accordance
with the Foreigners Act, 1948. These powers ha!'w's been delegated to the
State Governments/UT administrations with effect from 24.04.20i4. Assper
the procedure, the States/UTs are required to set up a Special Task Force in
each district o detect, identify and intercept iliegal migrants énd_ set up

detention centres for such suspected illegal . immigrants pending their

deportation.

4,

(d): Ddisha has a coastline of about 476 kilometres for which the -
Govemmen‘t is implementing a combrehfensive and integratad coasfal sécuﬁw -
Scheme to strengthen securlty lnfrastructure and capahilltles of the police in

the COastal States. Under this Scheme in Phase-l, State Govt. of Odlsha has |
been pro\rided 5 Coastal Police Statlons with 15 boatsivessels, 25 vehlcles_.-

" and in Phase-ll, 13 Coastal Police Stations with 26 boats/vessels, 5 ]etties, 39

vehicles have been sanctioned.
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(Q-365)
SHRI TATHAGATA SATPATHY: Madam, Qdisha has a long coastline of about

476 plus kilometres. There are reports which regularly come out in the local

media, of contraband being brought in by the sea route. Illegal fishing is
continuing there as also aliens are there in one district of Kendrapara. The
Government estimate of aliens is around 3,987 who have settled there along the
coast; in Jagatsinghpur, the estimate is around 1,649 people who have settled
there. Most of them are from Bangladesh. But, now feports say that ﬁeople from
other countries are also moving in and settling along the Odisha coast. I would like
to know whether the Government has any concrete plans _.to keep a watch,
surveillance or ti ghten the Coast Guard along the Odisha coastlihe. What positive
steﬁs have they thought of taking especially focused on Odisha?

'SHRI KIREN RIJIJU; Madam Speaker, the hon. Member has rightly pointed out

that Odisha has been facing certain encroachments from the illegal migrants,
maybe through the coastal region or through the land route. We all know that the
illegal migrants from Bangladesh are spread across the country. In 2014, the

Government of India has issued a direction to all the State Governments to

constitute a Spec1al Task Force in every district especially those that are being

seen as a potential area where illegal Bangladesms are coming and settling. The
hon. Member mentioned about Kendrapara where the largest number of illegal
Bangladeshis are found. That is a coastal region. I would rather seek the support of
the hon. Member and the State Govefnment in this regard. Since the authorization
for detection, identification and interception is with the State Government, we
have to work in close coordination. The Central agencies are there to ensure that
the porous borders are taken care of. The coastal security méasurcs especially the
comprehensi;ve and integrated coastal security measures Iadoptefi by the
Government of India need to be supported by the State Government. So, it is a
combined effort. I would agree that Odisha is facing a problem. I feel that it is not

a situation that is very alarming.

7



SHRI TATHAGATA SATPATHY: Madam, my second supplémentary is slightly

removed from the main question. This is something that is ‘happening the other

"way round. In Balasore District there is an-area called I aleswar where we have a

River called Subarnarekha Every day, tonnes of sand is bemg smuggled out by
smugglers not so much from Arunachal but mostly from other border State of
West Bengal and dumped across the border in Bangladesh. We would be very’
happy if it goes to the North East. But, it is mostly going into Bangladesh.

‘And this sand contains very valuable minerals. So, the State Governmént is
fosing a lot of revenue. Is the Union Government aware of this and would they like
to take any action or because it is Odisha they would like to ignore it? That is my
specxﬁc question.

HON. SPEAKER: You do not say something like ‘because it is Odlsha

‘SHRI KIREN RIFIFU: The hon. Member always expresses a special concern about

the North-East whenever he delivers a speech or puts a questxon and I thank him

for that, But the concermn which he has raised is something not in our purview or

~ pot in the knowledge of the Home Ministry right now - I am talkmg about the

specific incidents of sand, gravel and the other materials whlch the hon. Member

mentioned — but we will try to find out mformatmn about his concem and try to

address it 1n consultation with the State Government of Odisha.

—_—
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASS URANC.i&
MEMORANDUM NOo. o) -

Subject: Request for dropping of Assurances given in replies to (i)
Unstarred Question No. 3264 dated 01.01.2019 regarding ¢
"High Level Committee on Mob Lynching"; and (ii) Unstarred
Question No. 3764 dated 16.07.2019 regarding "Prevention of
Lynching".

2. The replies to the Questions were treated as Assurances by - the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurances are yet to be
implemented. ;

3.. In. this' regard, the Ministry of Home Affairs yige OM No. -
15018/48/2018-CSR.HI and 15018/34/2019-CSR.HI dated 25 June, 2020 have
stated as under: : . _

"The Hon'ble Supreme Court in its Judgment dated 17.07.2018 in Writ
Petition (civil) No. 754 of 2016 in the matter of Tehseen S, Poonawalla
vs Union of India and Others has stated that, 'we think jt appropriate to
recommend to the legislature, that is, the Parliament, to create &
Separate offence for lynching and provide adequate punishment for the
same'.

The Ministry of Home Affairs has written a letter to the Governor/Lt,
Governor/Chief Minister/Administrator of al| States/UTs regarding review
of existing Criminal Laws viz. Indian Penal Code, Code of -Criminal
Procedure, Arms Act, Narcotic Drugs and Psychotropic Substance Act,

93 | N
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review the existing Criminal Laws, an expert Committee. under the
Chairmanship of Prof, (Dr.) Ranbir Singh, Vice President, National Law
University, has been constituted in the Ministry of Home Affairs on 2nd
March, 2020. Further, it is to state that evolution and change in Law is
an on-going continuous process based on the contemporary societal
needs; therefore, any change in the Law or amendment in the statute

requires wide-ranging consultations. Giving a time frame for passage of

any bill or amendment in Law does not seem feasible. Therefore,

Assurance cannot be fulfilled in time-bound manner.”

-+

4. ' In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurances.

The Committee may consider.
Dated:- ;1‘3)_&'\ )QoQo
New Dethi




COVERMMENT OF 1MDIA
HIMISTRY OF HOME AFFAIRS

LOK SABMA _
UNSTARRED QUESTION NO, 3284

TO BE ANSWERED ON THE 01T JANUARY, 2015/ PAUSHA 11, 1940 (SAKxa) /.
HIGH LEVEL COMMITTEE ON MOE LYNCHING '
3264. - DR. SHASH] THAROOR: . o e

Wil the Minister of HOME AFFAIRS be pleased to state:

(8) whether the High Level Committse (HLC) chaired by the Unjon Home

(b) if so, the details thersof;
(c) whether each recommendation has been aceepisd or rejected;
{d) if so, the reasons for such acceptance or rejection;

(2) the number of meetings held by the HLC and the GoM on the issus of
mob lynching including the dates on which such meestings were held
along with the issues discussad and decisions arrived at in this regard;

(f) whether éhe Government has drafted a Bill to curh mokb lynching and
- vigilante groups; and i '

(@) if so, tﬁﬁe details thersof and if not, the reasons therefor?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR! HANSRAJ GANGARAM AHIR)

(a) to (g): Government constituted a Group of Minister$ (Goli) headéd by

—
make -

the Union Home Minister to deliberate in the. matter and

recommendations. The Committee under the Chairmanship of Union Homa
T - '_-_____'_'—-—-_.7

Secretary was constituted to assist and provide inputs to the ﬁl:éi:p of

—

'Mirnist.'er.s;, The Group of Min_iéters- has. since met and is sei;qd__bf_. the -

matter.. .
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By b i i | Avvexyre- 0
. GOVERNMENT OF INDIA i '
' MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 3764

TO BE ANSWERED ON THE 16“‘ JULY, 2019! ASHADHA 25, 1941 (SAKA)
FREVENTI@N OF LYNCHING

 3764. SHRI K. MURALEEDHARAN:
SHRI THOL THIRUMMVALA\!AN

Will the Minister of HOME AFFAIRS be pleas_ed'to state:

(a) whether the Government has taken any steps for implementing the Supreme
. Court directives regarding the Prevention of mob lynching |ssued in Tehseen
Poonawala Vs Union of India case in July, 2018;

(b)) iF so, the datmls thereeof; -

(c.) whether the Gévemmen’t has set up any committee to iook into the issue of
Iynchﬂng im the country, amnd

(d) if so, the details of the deliberations in the mee&ﬁngs of the sald commiuee
and the outcome thereof”

ANSWER

MINISTER OF STATE JN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI)

(a) & (b) : The Central Government has issued advisories dated 23. 07. 2018 and
25.09.2018 to thé State Governments/ UT 'Adminlstrations for takiqg measures to.
curb incidents of mob lynching in the country. The_ Go}vernment through audfo-‘
| visual media ha‘s.also gengrated puﬁlic awareness _to-c:urh the menac-a of mob
lynching. The Goﬁemment has also sen.sitizéd"_thé- servilce. providers té téke
steps to check the propagatiﬁn of false newr# and rumours on social media

_ having potential to incite mob violence and lynching. -




-

-_ a_s.usﬂg,m;s?ge@ FOR 16.07 % 4

(c) & (d) "ﬂ'he 6ovemmem constntuted a Gmup of Mmisters (GGM} to deliberate

“im 1 tlhua maa&er and make recommendaﬂons. The Gmup oi the Mumsters has since _\

met and Is selza@ of the matter,
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LOK SABHA SECRETARIAT /5%/"”4*2’ Xz

COMMITTEE ON GOVERNMENT ASSURANCES
_ MEMORANDUM No. Q0%

Subject: Request for d'ropping of Assurance given in reply to Unstarred
Question No. 2556 dated 10.05.2016-regardlng "Scheme for
Infrastructure Development."

| On 10 May, 2016, Shrimati Kamla Devi Paatle, M.P., addressed an
Unstarred Question No. 2556 to the Minister of Home Affairs. The text of the

Question alongwith the reply of the Minister is as given in the Annexure.

3. The Ministry of Home Affairs vide O.M. File No. 13012/12/2016 LWE-I

dated 07 December, 2016 had requested to drop the Assurance: on the
- following grounds:-

“That out of 08 Critical bridges, 02 bridges have been completed,
construction of 04 bridges is in progress and process for awarding of 02

bridges is under finalization. Completion of all the E:ridges may take 2 to '

3 years' time. Therefore, it will not be appropriate to keep the Assurance
pending for such a long time,"

4. The above request for dropping the Assurance was not acceded to by
the Committee at their sitting held on 15 May, 2017. The Committee
accordingly presented their Seventieth Report (16th Lok Sabha) on 04
January, 2018 and observe that the matter of construction of bridges in Naxal
affected areas is of crucial importance considering the scant infrastructyre in
LWE affected districts and needs to be pursued vigorously to bring to its
logical conclusion. The Committee would also like to be apprised of the
initiatives taken and the progress made in the matter.

5. However, the Ministry of Home Affairs vide O.M. File No. 13012/12/2016
LWE-I dated 25 November, 2019 have stated as under:-

"The scheme envisages construction of roads & bridges in core areas of.
left wing" extremists influence. However, with rigorous efforts; four
critical bridges have been completed till date. But security concerns
arising out of influence of left wing extremism in these areas has
resulted in slow progress. Therefore, States have not been able to
give/stick to the fixed time lines." '

6. The Ministry of Home Affairs vide O.M. File No. 13012/12/2016 LWE-1

dated 08 May, 2020 have further submitted that out of 08 critical
bridges being constructed under the scheme Road Requirement Plan
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(RRP-1), 06 bridges have been comp[eted Constructlon of remaining 02
bridges are at various stages.

7. In view of the above and secunty scenario in the area and also in view
of prevailing lockdown, the Ministry, with the approval of the Minister of Home
Affairs, have again requested the Committee to drop the Assurance.

“The Committee may re-consider.

New Delhi
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GOVERNMENT oF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.t2556 _
TO BE ANSWERED ON'THE 10™ may, 2016NAISAKHA 20, 1938 (saKa)

SCHEME FOR INFRASTRUCTURE DEVELOPMENT

- T2556..  SHRIMATI KAMLA DEVI PAATLE:

(a)' the details of schemes being
infrastructure in  Naxal
Chhattisgarh;

implemented for de

affected regions of the Country incll._l_cling

(b) whether haxalites/maoists

Create hurdles!obstruction i
Implementation of

these development schemes;

to the State Governments; and

(e) if so, the details thereof ?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHA| PARATHIBHAI CHAUDHARY)

(a): The Government of India hag heen

developmental :

Ahnexuye
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.S.US.Q.NO.2556 FOR 10.05.2016

Plan-| (RRP.J),

) L
Mobijle Towers
and. Pradhan Mantrj Gram Sadak‘!ojana (PMGSY) ete,

Details of these
schemes are given belayy:

Up to 31.03.201s,

have beep Completed, Besides,

f g States under the Skin
Deveinpment Scheme of the Ministry

Entrepreneurship.
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L.5.US.Q.M0.2556 FOR 10.05.201¢

(i) Consirué:tion of fortified Police Stations: Thls ~scheme env:sagé‘s

construct:on of 400 fortified Police Stations in 10 LWE affected States @
ki

of Rs. 2.00 crore per police station with funding pattern 80 (Central
share):20 (State share) basis. Construction of 301 Police Stations have
bheen completed till 19.04.201¢4.

(W) Construction of Mobile Towers: The Department of Telecom has heen
implementing the scheme for construction of 2,199 mobile towers in 10

LWE affected States of which 1,748 mobiie tow;-rs have been put on alr

. up to 02.05.2016,

{b) to (e): The Left ng Extremlsts often oppose any development

activities in the areas of their Inﬂuence and try to obstruct the

lmplementatmn of the schemes. Consequently, Some projects are delayed

beyond their scheduled time, However, as ang when éuch‘incidents come

Inte the notice of the Government, adequate security is provided by

deployment of Secunty Forces. Beésides, the Government has provided

-

varigus relaxaizons for taking up the works in LWE affected aregs ensuring

early and tlmely completlon of the projects. These relaxations iﬁclude }

—
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-L.S.US.Q.ND.ZSSB FOR 10.05.201¢

accepting of tenders up to 10%

works in smaller parts, awarding of works on nomination basis, Separate

Schedule of Rates (SoR),
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 204

Subject: Request for dropping of Assurance given in reply to Unstarred |
Question No. 93 dated 11.12.2018 regarding "Central Investigation
Agency". ’ e ol

" On 11 December, 2018, Shri Muthamsetti Srinivasa Rao (Avanthl), M.P.,
addressed’an Unstarred Question No. 93 to the Minister of Home Affairs. The

text of the Question alongwith the reply of the Minister is as glven ln the
Annexure.

2. The reply to the Question was treated as an Assurance by the |
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented.

| ‘ * 3. In this regard, the Ministry of Home Affairs vide O.M. No.
i 13012/14/2018-1S-1V dated 31 October, 2019 have stated as under:

"There are full-fledged and professionally competent Central
Investigation Agencies set up by Government of India, such as Central
Bureau of Investigation, National Investigation Agency, Enforcement

- Directorate etc., which have a self-contained statutory charter of duties
and functions. In view of this, further legislation at this point is not
contemplated." .

4, In view of the above the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consider.

Dated:- D¢ 'ﬂ Jgncan
New Delhi
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e v iy GOVERNMEMNT OF INDIA.
h i MINISTRY OF HOME AFFAIRS

LOK SABHA ki
UNSTARRED QUESTION NO. 93

TO BE ANSWERED ON THE 11™ DECEMBER, 201 8/AGRAHAYANA 20, 1940 (SAKA)
GENTRAL INVESTIGATION AGENCY

' ; L
g3. SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) ’ ¥ :
Will the Minister of HDME AFFAIRS be pleased to stata. y:

(a) whether the L.P. Singh Committee had recommanded as far back in 1978,
enactment of a comprehensive central legislation to remove the deficiency of

not having a central investigative agency with a self-sufficient. statutory
charter of duties and functmns, and

(b) if so, the deéails thereof and the reasons for not enacting the same? -
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
'(SHRI HANSRAJ GANGARAM AHIR)

(a) to (k) : The Informaticn is being collected and will be laid on the table of

N L L B ey s

the House.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. <05

Subject: Request for dropping of Assurance given in reply. to Unstarred .
Question No. 1487 dated 12.02.2019 regarding "Prevention of
- Damage to Public Property (PDPP) Act", 1

------

On 12 February, 2019, Shri E. T. Mohammed Basheer, M.P., addressed
an Unstarred Question No. 1487 to the Minister of Home Affairs. The text of
the Question alongwith the reply of the Minister is as given in the Annexure.

* 2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply.but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Home Affairs vide O.M. No.
15018/12/2019 - CSR.III dated 25 June, 2020 have stated as under;:-

"The proposed amendments in the Prevention of Damage to Public
Property Act, 1984 contains various contentious issues and compliance
of United Nations Convention on the Civil and Political Rights is also

~ involved. Therefore, the PDPP Act has been referred for examination to -
an Expert Committee constituted in Ministry of Home Affairs on
02.03.2020 to review the existing Criminal Laws under the Chairmanship
of Prof. (Dr.) Ranbir Singh, Vice President, Natiohal Law University. The
‘Committee has also been requested to consider whether the provisions
~of this Act can be included in the existing provisions of the IPC/CrPC by
amending relevant sections and thereafter to repeal this short Act.

Further, it is to state that evolution and change in Law is an on-going
continuous process based on the: contemporary societal needs;
therefore, any change in the Law or amendment in the statute requires
wide-ranging consultations. Giving a time frame for passage of any Bill
or amendment in Law does not seem feasible. Therefore, Assurance
cannot be fulfilled in time-bound manner." :

4. In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consider.
_ Dated:— I ] ") ]QQQ«Q-
| . New Delhi '
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Annexure

COVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA ._
UNSTARRED QUESTION NO. 1487

TO BE ANSWERED ON THE 12™ FEBERUARY, 201 9/, MAGHA 23, 1940 (SAM)
PREVENTIION OF DAMAGE TO PUBLIC PROPERTY (PBPP) ACT

- 1487. SHRI E.T. MOHAMME]:_I BASHEER:

Will the Minister of HOME AFFAIRS be‘pleaseﬁ to state:

(a) whether the Supreme Court has set ‘up a Committee to examine
modalities to be adopted to make the Prevention of Damage to Public
Properties (PDPP) Act,1984 more efiective;

(b) If so, whether the Committee has submitted its recommendations; and

(c) if so, the programme of action proposed by the Govemmem in this regard?

ANSWER

MIMISTER OF STATE IN THE MINISTRY OF HQME AFIFA!RS
(SHRI HANSRAJ GANGARAM AHIR)

(a) & (b): Yes, Madam.

 {c): Amendments in the Prevention of Destruction of Public Property Act,

1984 are under consideration of the Government in consultation with

- stakeholders. x
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. Q66

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1779 dated 02.07.2019 regarding "Investigation
into Pulwama Terror Attack", :

On 02 July, 2019, Shri Manish Tiwari, M.P., addressed an Unstarred

Question No. 1779 to the Minister of Home Affairs. The text of the Question
alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented. ' : :

3. In this regard, the Ministry of Home Affairs vide O.M. F. No.
13012/03/2019/NIA dated 19 June, 2020 have stated as under:

"Since Court of Inquiry in the above case is still under progress and it is
not possible to fulfill the Assurance till completion of Court of Inquiry."

4, ! In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consider.

Dated:- leqq ‘Qaa'ﬁ

'New Delhi

[6&

et - 3p

/






T

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 1779

TO BE ANSWERED ON THE 02"° JULY, 2019/ ASHADHA 11, 1941 (SAKA)
INVESTIGATION INTO PULWAMA TERROR ATTACK-

1779. ~ SHRI MANISH TIWARI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of progress made so far with regard to the investigations
into the Pulwama Terror attack that occurred on 14th of February, 2019;

(b) the number of accused identified and arrested in this regard;

. (c) whether one of the terrorists responsible for the Pulwama terror

attack was killed in an encounter with the security forces as reported
by a section of the press on 11th of March ‘2019

(d) if so, the details thereof;

(e) whether the CRPF has cc‘nstituted a Court/Board of Inquiry to go into
the security lapses that resulted in the deaths of 40 CRPF personnel and
if so, the details thereof; and

(f) whether any CRPF officer/officers have been held reéponsible for the
security lapses and if so, the details of action taken against such
officers? ‘

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI G. KISHAN REDDY)

(a): Investiggtions by NIA have revealed linkage of the terrorist module
of the proscribed terrorist organization Jaish-e-Mohammed, which was

responsible for planning and execution of this attack.

o]




T O R T S S T T e

L.S.US.Q.NO.1779 FOR 02.07.2019

{h): Out of five a_c'cused, one was a suicide bomher. One accused was
arrested, while two others have heen neutralized during pro-active

engagement by the security forces.

(c) & (d): One of the accused Mudasir Ahmad Khan @ Mohammed Bhai,

was neutrallzed during pro-active engagement by the security forces.

(e} & (f): Court of Inquiry Is ordered In such cases to look into various

e ———

aspects. Accordingly, a Court of Inquiry has been ordered by CRPF,

q;#_*Hﬂ‘_f————‘———"ﬂ_—_ﬂh-—#—-ﬁ_ e
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'LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMQRANDUM No." § o7

Sub_]ect Request for dropping of Assurance given in rep[y to Unstarred
Question No. 3734 dated 16.07. 2019 regarding "Inter-State
. Council".

- e e

On" 16 July, 2019, Shri Kanumuru Raghu Ramakrishna Raju, M.P.,
addressed an Unstarred Question No. 3734 to the Minister of Home Affairs.
The text of the Question alongwith the reply of the Minister is as given in the
Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance is yet to be
implemented.

Ju In this regard, the Ministry  of Home Affairs vide O.M. No.
15018/32/2019-CSR-1II dated 25 June, 2020 have stated as under:-

"Considering the divergence in opinion, the Standing Committee
recommended that various views expressed in the meeting may be
placed before the Inter-State Council for wider consultation and
decision. It is to state that the changes in the Constitution or any
Law/Statute is an on-going continuous process based on contemporary
societal needs and requires wide ranging consultations. Thus giving a
time frame for such an amendment does not seem feasible."

4, In view of the above, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance.

The Committee may consider.

Dated:- 24 \ o) ]Qaazc
New Delhi -
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GOVERNMENT OF INDIA Amnexuve.
mnwﬂmm OF HOME Mmum
LOK SABHA
UNSTARRED QUESTION NO. 3734
7O BE ANSWERED ON THE 16" JULY, 2019/ Asmnm 25, 1941 (sam)
ENTER-STATE COUNCIL

3734, SMRﬁ MNUMUIRU RAGEHU RAMA KRESHANA’ RAJSU:
Will the Minister of HOM[E AFFAIRS be pleased m state:

(a) whether the 12tl1 Inter-State Council Standmg Committee Meetmg has been
he!d recently at Delhi and if so, the details thereof

_(b) whether the State Government of Andhra Pradesh has made a demand to the
Committee to include environment which is now

in the Central list, in the
concurrent list and if so, the detail thereof; and

(¢) the response of the Union Government to such request?

ANSWER

MINISTER OF STATE IN THE mmasrnv oa= HOWIE AFFAIRS - i e
(SHR! NITYANAND RAI)

(2) & (B) : The 12" & 43th Meetings of the_Standing' CDmmitteé of Inter-State

Council were held on 25.11.2017 and 25.05.2018 respecitively. During the 13"

meeting, Recommendation No. €.1.01 of the Punchhi Commission regarding

inclusion of the subject ‘Environment, Ecology and Climate Change’ in the Union

 List was discussed. The Finance Minister, 'Governn'ient of Andhfa Pradesh, who

attended the meeting on behalf of the Chief Minister, averred that this subject

may.be included in the Concurrent List.

culie] \ , (c); Consldéring ‘the divergence in opinions," / the Standing Commlttee

recommended that various views expressed in the meetmg may be placed before

T

the Inter-State Council for wider consultation and dgcision. (
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: LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 0@

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 3543 dated 11.08.2015 regarding "Mumbai Police -
Officers". ' ' !

H

On 11 August, 2015, Shri_Neina Patole, M.P., addressed an Unstarred
Questionr No. 3543 to the Minister of Home Affairs. The text of the Question
alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Home Affairs
- within three months from the date of reply but the Assurance is yet to be

implemented. - : '

3. ~In this regard, the Ministry of Home Affairs vide O.M. No.

15018/51/2015-CSR.III dated 25 June, 2020 have stated as under:
"The report was called from Government of Maharashtra. Government of
Maharashtra vide their letter No. IPS-0216/C.R.91/Pol-1 dated
29.05.2018 forwarded a copy of report submitted by Shri Rakesh Maria,
the then Commissioner of Police. In this report, Shri Rakesh Maria
mentioned that he had informed (late) Shri R.R. Patil, the then Home
Minister about his meeting with Shri Lalit Modi. Further, the State
Government mentioned that the clarification submitted by Shri Rakesh
Maria was under examination and under consideration at Government
level. Thereafter, this Ministry has issued many reminders, last being
dated 28.02.2020, to the State Government but report is awaited."

-

4. In view of the above and the issue as primarily concerns with 'the State
Government of Maharashtra, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committee to drop the Assurance. |

The Committee may consider.

Dated:- 38)0-] {.13.2 2
New Delhi
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GOVERNMENT OF iNDia = -
MINISTRY OF HOME AFFAIRS

LOK SABHA
UMSTARRED QUESTION ND.3543 ' ' f
TC BE ANSWERED ON THE 44™ AUGUST, 2015/ SHRAVANA 20, 1937 (Saka)

MUMBALI POLICE OFFICERS -
+3543, SHRI! NANA PATOLE:

Wil the Minister of HOME AFFAIRS be pleased to state:

(@) whether the Government is awara of the meeting of the Mumbaij Police
Commissioner with an accused of the IPL scam in London without the
permission of the Union Government and State Government; '

(b) if so, the details thereof;

(¢} whether the Union Government has cenducted any inquiry in- this
regard; and :

(d) if so, the details and the outcome thereof along with the actioh

taken.
h_y the: Union Government agaa‘nst the officers invelved in such
irregularities? :
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY)

(a) to (d):  The ‘Police’ and ‘Public Order’ are the State subjects under
. the seventh Schedule to the Constitution of India and therefore, the State

CGovernments are primarily respansible for prevention, detection,

registration and invesﬁgation of crime and for prosecuting the criminals

thrmigh the machinery of their law enforcement agencies. Such visits are

governed by the All India Service Rules. .@State Government has heen

‘requested to furnibh its report. | | : : '
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Appendix-XXIII

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
TENTH SITTING I
(30.07.2020)

The Committee sat from 1430 hours to 1510 hours in Committee Room "C", Parliament House

Kok Kk E

HKF KK

VN S R

PN

Annexe, New Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson

MEMBERS

Shri Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

SECRETARIAT
Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director :
Shri S.L. Singh - Deputy Secretary
Aok kKK KkkkkkK EE 23 13
s’k ok oK 3k ok ok K * KK KK

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them that the sitting has been convened to consider 25 Memoranda containing

[15



() s
requests received from various Ministries/Departments for dropping of 38 pending
Assurances and for taking oral evidence of the representatives of the Ministry of Youth Affairs
and Sports (Department of Sports). The Committee then took up the said 25 Memoranda'
(Memorandum Nos. 184 to 208) for consideration for dropping or otherwise of the relevant
Assurances. After considering a few Memoranda, the Committee authorized the Hon'bld
Chairperson to decide the Memoranda. The Chairperson subsequently decided to drop 34
Assurances as per details given in Annexure-I and to pursue the remaining 04 Assurances as -
per details given in Annexure-II* for implementation by the Ministry/Department concerned.

XK XOOXX X000 XOOXX XXXX
The Committee then adjourned.

* Not enclosed
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Annexure-l

Statement showing Assurances dropped by the Committes on Government Assurances at their sitting held

dated 28.08.2012

(if) USQ No. 415
dated 26.02.2013

on 30.07.2020.
SI | Memo | Question No./Discussion & Ministry/ Brief Subject
No. | No. Date Department
1. 188 (i) USQ No. 2812 Housing and (i) Unauthorized Colonies
dated 11.05.2016 Urban Affairs
mmw_ummoﬂm 40b caed (ii) Regularization of Unauthorised Colonies
2. | 189 SQ No. 201 Culture Project Mausam
dated 01.08.2016
(Supplementary by Shri
Bhartruhari Mahtab, M.P.)
3. 190 General Discussion Railways Approval of the First Report of Railway Convention
dated 02.08.2016 by Shri Dinesh Committee (2014)
Trivedi, M.P.
4, 191 (i) USQ No. 1307 Development of | (i) Mobile Air Dispensary
dated 23.11.2016 North Eastern
Region
(ii) USQ No. 1657 (ii) Air Clinics
dated 26.07.2017
(iif) USQ No. 857 (iii) Mobile Air Dispensary
dated 20.12.2017 - =
5, 192 (i) USQ No. 2683 Home Affairs (i) National Population Register

(i) Issuance of Identity Cards
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& sI | Memo |Question No./Discussion & Ministry/ Brief Subject

=

No. | No. Date Department
11. | 198 USQ No.- 1327 Home Affairs Revival of Sikh Militancy
dated 13.08.2013 .
12. [ 199 UsQ No. 1002 Home Affairs Division of Sth and 10th Schedule Institutions
dated 24.07.2018
13. | 200 USQ No. 1524 Home Affairs Training for IPS Officer
dated 25.07.2017 _ !
14, | 201 SQ No. 365 Home Affairs Immigration from Bangladesh

. dated 28.03.2017

(Supplementary by Shri Tathagata
Satpathy, M.P.) _
15. | 202 () USQ No, 3264 Home Affairs (i) High Level Committee on Mob Lynching
dated 01.01.2019

(ii) USQ No. 3764 (i) Prevention of Lynching
dated 16.07.2018 . _
16, | 203 USQ No. 2556 Home Affairs Scheme for Infrastructure Development
dated 10.05.2016 _
17. | 204 USsQ Ne. 93 Home Affairs Central Investigation Agency
dated 11.12.2018 .
18. | 205 UsQ No. 1487 Home Affairs | Prevention of Damage to Public Property (PDPP)
dated 12.02.2019 Act e
19, | 206 USQ No. 1779 Home Affairs Investigation into Pulwama Terror Attack
dated 02.07.2019 _
20. | 207 USQ No. 3734 : Home Affairs Inter-State Council
) dated 16.07.2019 i
21. | 208 USQ No. 3543 Home Affairs Mumbai Police Ofticers

dated 11.08.2015
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room ‘B, Parliament House Annexe, New
- Delhi. /
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS

Shri Ramesh Chander Kaushik
~ Shri Kaushalendra Kumar

Shri Santosh Pandey

Shri Pashupati Kumar Paras

T

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
Shri S.L. Singh - Deputy Secretary

S

WITNESSES

XOOKXX - XXXXX XXXXX XXXXX XXXXX XXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and -
apprised them that the sitting has been convened to (i) chalk out future programme of the Committee;
(i) consider and adopt 14 draft Reports; (iii) consider 25 Memoranda containing requests received from
various Ministries/Departments for dropping or otherwise of 61 pending Assurances; and (iv) take oral

evidence of the representatives of the Ministry of Civil Aviation rega'rdinb pending Assurances.

2. Thereafter, the Committee took up for consideration and adoption the following 14 Draft
Reports:-

0 Draft Seventeenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of

Assurances (Acceded to)’;
(i) Draft Eighteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of

Assurances (Not Acceded to)’;
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(i)  Draft Nineteenth Report (17th Lok Sabha) regarding ‘Review of Pending Assuré:.ces
£y Pertaining to the Ministry of Power”
(iv)  Draft Twentieth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Youth Affairs and Sports (Department of Sports);
(V) Draft Twenty-First Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to);
(vi)  Draft Twenty-Second Report (17th Lok Sabha) regarding 'Requests for Dropping of
Assurances (Not Acceded to)";
(vii)  Draft Twenty-Third Report (17th Lok Sabha) regarding 'Review of Pending Assurances
Pertaining to the Ministry of Chemicals and Fertilizers (Department of Fertilizers);
{vil)  Draft Twenty-Fourth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Defence (Department of Defence)’;
(Ix)  Draft Twenty-Fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to);
(x}  Draft Twenty-Sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)"
(xi)  Draft Twenty-Seventh Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to};
(xif)  Draft Twenty-Eighth Report (17th Lok Sabha) regarding ‘Requests for Propping of
_ Assurances (Not Acceded to);
{xiii) Draft Twenty-Ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’; and
(xiv)  Draft Thirtieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of Assurances
(Not Acceded to)'.

3. The Committee adopted all the above mentioned 14 Draft Reports without any amendment and
authorized the Chairperson to present the Reports at a later date.

The Committee then adjourned.
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Appendix -XXV

The Committee was constituted w.e.f. 09 October, 2019 vide Para No. 609 of Lok Sabha Bulletin

Part-II dated 09 October, 2019
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